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LEGISLATIVE ASSEMBLY. 

Thul'sduy, the 19th August, 194.':1. 

The Assembly -met ill the ASSt'1I1bly ChHllJbet· of the Council House lit Eleven 
;-of tJlf~ Clock, Mr. President (The Honourable Sil' abdur Rahim) in the Chai!". 

THE DELHI UNIVERSI'l'Y (AMENDMEN'f) BILL-coutd . 

. Mr. President Cl'he HOHOurublc· Sir AbdUl" Rahim): .Fw,ther consideration 
of the Delhi University Bill~ Amendment No. 30. 

Mr. GoviDd V. Deshmukh (Nagpul" Division: Non-MuhalnIlJiidllll): 1 have 
great pleasure in supporting tht! principle which is embodied in this amendment. 
It aims at preventing wuste of euergy, time und money on the part of the 
examinee, I do not know how fur the proposer of this amendment or myself, 
the Ilupportel" of this amendment, would succeed so far all this amendment is 
concerned, It lJlay be that we are fishing in troubled waters, waters which 
have been troubled for many days but having regard to the sensible principle 
which is involved in tbis amendment und which has been accepted by some 
universities; 1 trust that Government will be pleased to accept the principle of 
this amendment. 
We have bem'd something about the system of examinations. As a matter 

of faet, the sYHtem of eXRrninations has been condemned by very many eduey,.. 
tionists. We have a living authority in this House and I may recommend his 
books about which those who were uttel'ltive to his speech in this House came 
t,o know. Though I myself have not read the books, I can recommend them as 
coming from a living authority. The !iv,ing authority is Dr. Sir Zia Uddin 
Ahmad, R m(}mber of this Assembly. I hope thnt the Government would profit 
by rending his two books in which he has embodied the practical experience 
which he had. He describes the system of exa.minations and the 'experience 
of examinees, the majority of whom have failed. If the voice of this majority 
if.; to· prevail, these 'examination haUs are, lis the learned Dr. described them 
yesterday, oppressive 'halls or halls of torture. The majority of the students who 
have failed have regularly described these examination halls as slaughter houses 
and the examiners as butchers. Of course, it is not a palatable and pleasant 
flpithet to refer to examiners in these terms. I do not think the examiners 
would like themselves to be described in this way but the fact 
remains as it is. It is very curious that people do not t.ake into consideration 
Kome of the factors which really a:fJect the examination of papers by an 
examiner. People do not seem to take note of the fact that the examiner him-
self is not a machine but a human being and the giving of marks' on  a p~rticular 
pnper may depend on the peace which he had at home or the enjoyable evening 
'I\'hich he may have spent at a club or other factors which 1'Mlly raise ~ e 
temperature of the examiner and his moodll. As I said, the human factor is 8 
great consideration in the matter of the examination of papers and there can ~e 
no fj.xed standard by which .papers could be examined. Let me illustrate my 
. point. The examiner is not what one may describe as a thermometer to get 
the te,mpel:ature of a particular person. If you-have a parti('ular make of 
thermometer and if ,vOIl want, to take the temperature of fI person, the thermo-
meter will denote the degrees of temperature of the person. Similarly Ii 
e~ i  machine ~ m give you accurately the weight' of t ~ person or thing 
whICh has to be weIghed. The factors which affect the feeli ~ of the examiner 
nrC' w.nnting' in n machine. If .the examiners 'Yere capable of working like these 
mochmes, then we could have no grouse against them but a'l I have said. the 
C'xAminer8 are human . beings and therefore we have to 'take note of aU t,he 
·lo('t,orR which go to influence his action, such 1 t~ bis feelings, hi!'! temperament 
at ilifferent periodR, the condition of his health and FlO on. I have Reen some 
examination papers which were being examined by A man who WAR ill Rnd the 
'bo,Vs who were unfortunate enough to be examined h.v thai; exnminer 't'!'hen hI'! 

( 8]9 ) 
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l Mr. UOvilld V.' DeslmlUklJ. J 
Will:! ill got fewer marks thun those 'who were fortunate eno\Jgh to nave their 
papers exulUilJcd ufter the BUUl had recovered and got more marks for the same 
questiolls. Therefore, 1 suy thut this human fuctor is Ii great thing to bl~ taken 
into COJll:;idcrotioJl. Atter having said so much ubout ~ e examiners, I.!;t me. 
stIY something ubout the unfortunate condition of the examinees. 1 know 01 
"1'1')' many inst.ancel:; where students have, got the passing marks  in all thb 
Eubjects appojntea for_ a particular examiDation according to the Univeraity 
standnrds and yet have failed to secure-the total number of marks that are 
llecessal'Y for getting through the examination and therefore failed in the-
tlxt.Llnination. Now, these are hard cases. There are cases where a' person hus 
passed in all the subjects in an examination except one and when he appears 
next time for the same examination lle passes in. the subject in which he failed 
11l13t time but fails in papers in which he passed in the previous year. It is. 
really a very unfortunate thing that a student should fail in the second year in a 
subject in which he had passed in the first year. May be that. at the second 
time another examiner is appointed who might have different t~dard  of 
examiiling, who may be affected by different feelings. Lsay that the vagaries 
of the examiners should be corrected and this amendment shows the oilly ~ 
of correcting them. I also remember that in some cases students appeared 
regularly for some days during which examination wal:! held;, Jlut feU, ill just two 
or three days before the examination was over, on account of the hard wot:k 
they had to put in. Therefore, they could not attend the examination for 
those days. In all the other subjects which they attempted, they IJassed 
brilliantly but owing to their illness, they could not attend one or two papers 
ltnd they failed. A student like that, if he has no early opportunity of appearing 
Mgaiu, must wait for a whole year, waste his money and energy for II year and 
then appear all over again in all the papers. I think it· is renlly cruel. So, 
foIOmc provision should be made in the case of persons who are unfortunate enough 
to become ill. Under these circuUlljtances, I think the University would be 
doing a good thing if they were to accept this principle. I think there is such. 
II. provision: in some Universities at least for some examinations. I learn on 
inquiry that the Punjab University has made provision for getting over these 
difficult cases. I remember that in the Bombay University they have made 80 

provision like this for the medical examinations. For years there was no such 
arrangement but afterwnrds they did provide for it having regard' to the number 
of caseli which came to their notice. AR I said. we are moving this amendment 
nt. a time when t.he ulind of the Government is very much disturbed on account 
of the debate we have had for the last so many d~y , bltt, J no hope that they 
would be cool enough and steady enough to consider dispassionately the pri ~ 
ciple embodied in this amendment and give effect to it. Sir, I support it. 
Mr. 1. P., Sargent (Government of India:· Nominated Official): Sir. if I 

havp. c01!ectedly J'ead this amendment and correctly understood the 81'eech of 
the Honourable the Mover of the amenliment.' it really seeks to do three things. 
In the first place, to empower the Executive Council to hold examinations; in 
the second place. to impose on the Universit.y what is known as the compart-
mental system of examinations: and, in the third place. to safeguord the 
interests of students who may foIl ill per-chanel', os the nmenclment says or I 
rl'E'snme in any other lllllnner. '. 
With l'c~rd to tllefirst point., the power to nrrnnge nll examinations in the 

TJniverf;ity is lread~  conferred on t.he ExecutiVf-! ConDC!i1 in the Act and.' th"rA-
fore. it appenrs unnccessnry t.o confer it again in the Statutes. With regard t.o 
tIle second p(,int. the Question of compartmental ·examinations. I would draw 
1'.he nttention of tIl(> House to the fact that. the Ordinances of the University . 
nlready mnl{f' whot T should regfllrd as n liherlll provision for the inn-oouC'tion or 
thp. compnrtmental systp,m wllere necessary. At the same time. alt o\l~  my 
friend thfl o~er of the amendmf'nt hilS F.lpoken very eloquently, nni! RO haR my 
lTnnollrahle frIend Mr. Deshmukh, in RUppOJ"t of the compartmental system. it i~ 
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u. wuttl;li' of some difference of opinion umong eXpl;llts ou cxulllwations as to 
whetlWr this' really is a fuir and Ilatisfactory methOd. of t!xulllilllltiou: 1 ~o llI)t, 
however, propose to take up any of the time of the House by dlBcusSlllg the 
pro!) and cons of the compurtme ~al s,}stelll becu~ e, as the ~lcv.er of t~e 
amendment himself remiuded us, ~ e wholequestIOll of eXHllllllutlOlls, theIr 
method and technique, is at the moment under consideration .by an ~ pe~t Com-. 
mittce appointed by the Central Advisory Board of EducatIOll. Knowmg the 
Mover's interests of the compal'tInental system, 1 have seen to it thut the 
question of compartmenttll examintltions is on ~ e agenda. fOl' .t~i  COlllmittee: I 
feel, therefore, that it would be unwise at tIllS stage to untlclpate the findmgs 

~~C~~~  . 
With recrard to the question of students, nobody, is more anxious than my-

IIdf to sufeguard their reasonable interests, but I think Members wilJ agree that 
it is not desimble if we aim at raising the shllldlird of education, .to make the 
passiug of examinations more easy. I can, however, ussure the ove~' that 80 
tar as my experience goes, wherever any case of bad luck due to illness or any 
other cause has adversely affected the interests of students, they have invllriably 
. been most sympatheticall.v considered; I would evenslly that in Rome cases 
they have been too leniently considered. So jar as the Delhi University is 
concerned, I can assure him that the question of any student who has been 
overtaken by any misfortune of that kind is always sympathetically considered 
nnd there is ample provision under the general authority given to the Executive 
Council to ensure that such consideration should continue. For that reaSQl1, I 
do not feel Rble to accept the amendment. 
An 1Imlourable Kember: Sir, I move that the question be now put. 
1Ir. President (The Honourable Sir -Abdul' RR.him): The querition iF!: 
"That the question be ROW put." 

The motion was adopted. 
IIr.Preaident (The Honourable SiI'Abdur Rahim): The question is: 
"That in clause 16 of the Bill, to clause (tl) of Statute 4 in the proposed schedule the' 

following be added at the end: • 
'and to arrange for the annual and compnrtmental examinations of th.eUni\'erAity and 

al8(· for the examination of .uch students. \vho per-chance fall ill at. the time of examina-
hon; '." 

. The motion was negatived. . 
. Bred ~ ula.m. Bhik Hah'ang (Eust PUlljllh: l\~U ll~U ~ Ul1)  With your per-

1'(11 8810n, Sir; I WIsh to make SOme verbal alteration 111 tillS umendment. It is 
not more than the ('hunging of one ·word and the cutting o)l(of two words. 
The amendment thus reud would be as follows which I beg to move: 
"That in c1lJ,use 16 of the B'ill, after suh-clause (1') of dause (1) of Stntute 5 in the 

pt'oposed Schedule the following sub-clause be-added:· - . 
'("i) five persons ap-pointed by the Chancellor who al'e capable of advilling the .~cademic 

Council on subjects COIlIlE'cteo with Islamic learning and culture'." 

1 have changed the wOl'd 'Muslims' into 'persons' and IlHve crassed out the 
words 'preferably persons'. You will .. e~, Sir, that with Statute 5 we enter 
on 0. consideration of the position of the Academic Council. which is, of 
course, one of the most. important bodies in the. University and.. which is 
charged with importunt dlltie8 regarding the. cllrricufum and .syllabus und the 
educational worl{ that is to be carried on in the Universit.y. Comlidering thfl 
kind of educational work which the University has to (~arr.v Oil, eertuinly 
Islamic le"arning und culture form an im}!0rtant item on the educational 
programme of the University. It would, thdefore, he in the interests of higher 
education itself and not in the interests of any ,.community or section of the 
populatioh of the Delhi province that we should have H number of expert .. on 
the Academic Council who are qualified to odvisf> on these important subjects. 
The change of the word 'Muslims' into 'persons' '>"ould make it possible to 
admit under that clltegor.v non-Mu!'!1,ims who nre qualified to offer advice on 
these subjects. I think. Sir. it is a matter of public knowledge that there are 
quite a. number of non-Muslims who are qualified t<> offer 8(h'ice of that kind 
on these subject.s. In the late M. A. O. College. of AJigarh. there' was a 
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[Syed tthulullI Bhil, Nuirang.j " 
Professor, It (iermUll Scholllr, U1'. Horovitz who O ~euJlied the Chair of Al'Ubie 
and his l~U 'lIill  WIIR so VU8t thut 011 olle O(\c;\sion be Wl'l1t to Lucknow and 
visited t,he librury of the .Mujt,dlid of l.uoknow. That librury, of course. is 
t,.:..tl·emely wtlll furnished witH books ~f all kinds relating to-Muslim theology. and 
Prof. Horovitz proCl!t'd('d to loolt ut them ,pile by (,me. He laid hiR hand on 
011£ hook lind snid "1 huve rend this book"; he laid his hand,oll II fiecoud book 
und said '1 hu ve relld this book'; he took out 11 third book. Imd a fourth book. 
IUld so on ull of which he suiel he had read. There are men of that vastness 
Of leurning Ilnd IlIllture Hluong non-M uslimH Bnd in Rpit,e of being  non-Muslims. 
t hey are callahle of offering useful advice to the Ii niverRtty on subjeots connected 
with Islamic lellrning lind culture;:. Therefore. to admit :l number of persons 
qualified to offer that kind of advice to the Ae,ndemic Council would be. as 1 
hllve !';aid not in the interest of UIlY communitv, hut in the interest of cdu-
eution ai:d learning itself. ] thiuk'; Sir., nft.e,: what my o ourl~ble friend 

I Mr. Deshmukh has described us t.rouhled waters. it, would be ~uri  oil on 
troubled waters Oil my part t.o move an ~me (lme t of this kin;d'.and I t i~  
mvHon6urahle friend :Mr. T .... son or the Honourable Member slttmg to hIS 
right will have no objection 'i~ 'Ilcl'epting this amendment. Sir, I move. 
Mr. President (The Honourable Sir Abdur Rahim): Alllcndment. inovcd: 
"That in cla.usl' 16 of tht' Bill, aftl'l' , sub·c1a.use (,.) 07 claus,-(I) of Statute 5.in the 

pt'oposed Schedule the following lJb clal1ee~ e added: 
'(i';) five pf'r8onll appointell hy the Chancellor who are capable of advising the Acallemic 

Council on lIubjects connt'cil'd with Islamic learning and culture'." 

Dr. P. N. Banerjea (Cillcutta Suburbs: Non-MuhammAuan Urban): Sir, 
there were two object.ions to the amendment which appeared on the agenda 
p~per. But one of these objections has now disappeared; the present amend-
ment thuR ceases to he of Ii eommunal character. There iH. however. another 
ohjection' whioh still exists. namely, nomination hy the Chancellor. I have 
always been opposed to the extension of the p<)wer of nomination by the Chan-
cellor and I would suggest 8 slight further amendinE;!nt. If for the words 
"appointed by the Chanoellqr". you ub tit,\~te the words "co-opted h5 the 
Academic Council". 1. shall be very glad to support this amendment. 
Mr. I. D. 'ry1Oll (Secretary. Department of Education. Health and Lands): 

Sir. the change proposed by my Honourable friend SyedGh\llam Bhik Nairang 
certainly removes the objection which I first felt t<> this amendment. and 
C!onsidering the traditions of the City in whioh the University is 10cBted •. I 
certainly would he preJfnred to accept the amendment in the terms no!!, pro-
posed. '  . -

JIr. PrUident (The Honourable Sir 'Abdur Rahim): That iR" with the substi-
f,ution of 'perAons' for 'Muslims'. !1nd the omission of the words "preferably 
persons". . 
-Mr. I. D. Tyson: Yes, Sir. , 
Mr. PrtIid8llt (The Honourable Sir. Abdur a~m)  What· about the suggel'!-

t.ion made by Dr. Banerjea? 
Mr. I. D. 'ry8OD.: I do not care for that. 
Mr. Prtaldent (The Honourable Sir Abdur Rahim): The q\1el'!tion is: 
"That in clause 16 of the Bill, after Auh-clauBe (~.) of c)aUBI' (1) of Statute 5 in the 

flTOpoaed Schedule the following Hub·clause bl! added: _ 
'( 1,i) five persons appointed hy the Chancellor who ate eapable M advising the ~cademic. 

COll l~iJ on subjectR ('onnl'cted with IlIlami~ learning And culture' .. " 
TI1P motion WfLS adopted. 
Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-

madan Rural): Sir, I move: 
• 'That in dause 16 of the Bill. after Bub-claule (tI) of clanBe (11 of Eltatutl' 5 in the 

T ropolIPd 8c ~lllllp t.he following new sub-clause be aqded : 
'(pi) two pereons Blt'cte!) by the Court·... • 

Sir. we have got in the Executive Council direot nomination not only by 
the CoWt, but alRo by the AcademioCounoil. Now. Sir. it seems very desirable 
that the Academic Council which is also under the Court should have a direct 



THE DELIll U~l J. I~81'r  (AMI!:NDMEN1') !lLL 823 
!lomination us wtlll, becautle thtl Court ill the i'5UpWUW govel'uing body of t~e 
Universit.y, Thert' are two bodies working, nndcr t~u " Otmrt, the Academic 
Council in ucuul'mie IllHtters, und the ExecuLI\'e COUllell In all other matters, It 
is \'ery tletlirHble that the Court should huve direct nomination in th? ~caQemic 
Council. No douht we have got It representat:i(1ll .0£ non-licademlo perl lOI~  
which eonW8 in bv nomination bv the Chancellor, but in addition to the nomi-
nation llY the Ch;mcellor,' if 8ee~  desiruble ,that the Governing bod;r of whic? 
thi'O b b :l c~r i l cld ~ It u kiw'\ Qf f ll -(~O ll lt.t.ep. should hav,e some direct noml-
JlutiOll, Tht) Humher j,; \'Cl'.Y tllIIull. Two will not ~u 8~u~tlUl~y aff~ct, 1 m~y 
add t,hnt this representation is provided in other ~ m~er l~le  III A ar~ and In 
other FniverFlitieR, the Court has got Ii small nom1OatlOn 10 the AC8~emlc Coun-
<,il. Sil', r mow. . 

JIr. 1'~8ideDt (The Honourable Sir Abdur Rahim): Amendment moved: 
"That in. clause 16 of t.he. Bill, after lub-clause (1J) of clause (1) of Statute 5 in ""the 

proposed Scheduhl the following new sub-clauR' be added: . . ' 
'(d) two persons ~Iected hy the Court'," ' 
MI. J. D. 1')'8011: Sir, I am prepared to accept this amendment, 
MI. PnIIdent. (The Honoura.ble Sir Abdul' Rahim): The question is: 

"That in claule 16 of the Bill, after lub-clauee 1'1') of c1auae (1). of Statute 5 -in tlte 
~ropo ed Schedule the following new lub·clause be aoded: 

'( "i) two pt'l's(lns elected by the Court'." 
The motion WIiS adopted. 
Syed Qhulam Bhik Na.ir&q: Sir, I riJOve: 

"That in clause 16 of the Bill,. to claue (e) of Statute 5 in the proposed SchedlJle the 
following' be added at the end: 
. 'at least half of whom shall be MuslimR', .. 

Sir, clause (2) of Stutute I) reads as follows: 
"The Academic Council as constituted under sub-clause. (1) IIhall CO-oRt as mf'mbera 

teachers of the University not exceeding one-tenth of itll numbers 81! 80 constltnted." ' 
It is to thif'l that· I want, to add. "ut least half of whom shall be Muslims"_ 

Of course, I need not. stat.e again the reasons which prompt us to move amend-
Iflents of this kind. We wuut to have more representation on the Academic' 
Council and therefore I thought it necessarv t.o move this amendment, Sir, 
I move. • 

Kr. President (The Honourable Sir Abdul' Rahim): Amendment moved: 
"That in clause 16 of the Bill, t.o clause (~) of Statnte 5 in the proposed Schedule the 

fullowing the added at the end: 
'at least. half of whom shall be Muslim,', II 
Kr. J. D. 'l"yIon: My difficulty in accepting this litoendment is the difficulty 

thnt I have expressed before, I cannot accept it. • 
Kr. President. (The Honoura!Jle Sir Abdul' Rahim): -ll'he. question iii!: 
"That in dause 16 of th .. Bill, to clause .(,) of Statute Ii in· the propoud Schedule the 

following be' added at the end : 
'at least half of whom shall be Muslims'," 
'l'he motion was negativoo, 
Syed GhuIam Bhik Naira.ng: Sir, I move: 

"That ill ,clause 16 of the Bill, ill clause (I:) of Statute 6 in th(· proposed Schedule alk·r 
till' word 'e arili er~' the words 'amongst whom Ilhall be included an adequate number of 
Muslims' be inserted." 

Statute 6 recO\i t~ the powers of 'the Academic Council. 
"(s) to make proposals to t11e Executive Council for the institution of Professorships," 
Mr. President. (The Honourable Sir Abdul' Rnhim): CUll they' make 

appointments independent,l,v of the Executive Council "! 
Syed Ghulam Bhik Nair&llg: No, Sir, ". 
)[t. Preslden\ ('fhe Hop-ourable Sir Abdur Rahim): Then this would seem 

to he burred, after ;veRi-eruny' Ii decision, 
Naw&1tlada Muhammad Lilaquat .Ali ltb&n (Uohilkund and Knmaon Diyi-

sions: Mllhnmmailr.m Uurul): 'rhe Academic Council r(~comme dB to tho 
E.:x:ecnt,ivc Coullcil which will rnulw tIle appointments. 
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Mr. ~ ide t (The Honourable ,Sir Abdur Rahim): 'fhcn what '\'I'ould be 

the result? The Executive Council would be debarred fro~u accepting any 
reoommendation except in those terms. , , 

Nawalqada Kuhammad LlIquat.Ali lDL&n: No, Sir. The names are recom-
mended to the Executive Oouncil by the Academic COUDcil and the Executive 
<..:ouncil will make the uppointments out of the names that are recnmmended. 
The amendment that was proposed yesterday was that it was to be obligatory 
on ,t4e Executive COUTwil ~o appoint so" many Muslims. But here it is pro-
posed that if. th6 namei ot MusliIu are included amongst the perl:!ont. whose 
names Rre recommended, the Executive Council may appoint out of them, . 

Xr. Pr8lident (The Honourable Sir Abdur Ituhim): But ~f the Ac~demlc 
Council is bound to recommend so many Muslims the Execub\'e CouncIl have 
no option, ond they will be bound to appoint them. 

- Nawalqada .uhammad Liaquat .Ali lD1aD: Only as persons recommended by 
the Academic Council '. 

fte Bonoarab1e Slr Sulu .Ahmed (Leader of the House): Sir,' our view is 
tha.t it is not burred. The Academ~c Council is the authority that raoommends 
and ..the Executive Couneil mayor may not 'accept that recommendation in 
s81'3cting the persons from the panel recommended by the Academic Council. 

Xr •. President (The Honourable Sir' Abdur Rahim): Very well. 
, Syed Ghlllam Bhik Nairang: I was reading Statute 6. Clause (c) gives ORa 

power to the Academic Council, nnmely,-
"(e) to recommend examiners for appointment after report f1'om the }t'acultiea concerned." 

I want to add after the word .. examiners" the w6rds .. amongst o~ shull 
be included an adequate' number of Muslims". I stick to the point, that I 
refrain from Ilsing the word "proportionate" in a matter of this kind. Alth.ough 
I was very much misunderstood on that point in connection with t·wo other 
amendments I still want to lise that word "adequate" and I would explain my 
position further. In connection with the amendment relating to nomination 
by t,he Chancellor of two women and at least t,wo Muslims I was misunderstood 
as meaning that I was assuming that out of the two ladies nominated by the 
Chancellor there will be no Muslim und therefore I wanted two Muslims. But 
my amendment really meant that' at least two out of the four nominated by 
the Chancellor under that· power shall be Muslims and that, would have had tlle 
effect, if the aml!lndment had been carried, of making only one other Muslim 
admissible if one of the two ladies nominated happened to be a Muslim; beclluse 
the word was "two" Muslims, and if one happened to be Ii woman the other 
wonld hltVe been a man. in connection with another amendment I had to 
interrupt iny Honourable friend Mr. Sargent when he thought- I had used the 
word "proportionate" while I had only said • 'adequate". Here agai.n we 
designedly use the word "adequate" on the ~ub ect of appointment of examin-
ers. We had the advantage of listening to the very weighty remarks of 

. Mr. Sargent yesterday; we know that ·his views oIf'mat.ters of this kind de8erv~ 
very great respect and great· weight is attached to them by all. But we have 
to 1><>int out that in the matter of examiners there nre things which ~re better 
Imagined than said. In spite of nIl the precautions which the universities 
take in maintaining secrecy about the roll numbers and about the identity of 
examiners and examinees it is a ma'tter of common knowledge that the idept,ity 
of examinees does become known to the exnminers and that of the examiners 
to the examinees. People aTe approached (lnd considerations which are extra-
'lCOnl! to those which alone Ahould govern the .position do affect their action 
in the matter. It iA not proper to mention the name of Ilny instit,ution but 
long before the results of the last Intermediate examinatiOll of the Delhi 
University come Ollt i. Rtudent of R cert,ain college Aaid to me that 11 hoy of his 
college was !'HIre to hl'ftd t.he list of rmeceRsful candidat,es ond ~ gave the'boY'1iI 
nAllle nlfio. When the results eame out that; very hoy was fonnd ~. lIf1ve 
headed the lUlt. Thil! st1udent hud nlso oa ~d to me that fortbe past fo1'1{' 
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'years boys from his college had stood nrst in 'the Il1temlediate examination, 
und for this year also his prophecy came true. When people are in a position 
to l)rophecy ,the result of examinations in tais way the situation can better be 
imagined thau described. There are such'things as underhand machinajiions and 
to obviate the chances of s'uch underhand meuna in e¥aminations it is to the 
interest of I~ll concerned, and in the interest, as I said yesterday, of the confi-
dence which people should huve in the examination system and in the interest 
of the good IlIune of the university, that the body of examiners should be drawn 
from difforent communities, und it lIbould ue made incumbent on" tho Acudelllib 
Cennc,il to see that in recommending the examiners they do reoommend all 
adequate number of Muslims also. Sir, I move. 

Kr. President (The Honourable Sir Abdur Hahim). Amendment moved: 
"Thut ill cInuse 16 of the BiU, ill clause (e) of Statute 6 in the prbpoaed Schedule a!ttll' 

the word 'examiners' the 'i'rords 'amongst whom shall ,be included an adequate lluIDiler of 
;\,Iuslims' be .inserted." , 

IIr. J. P. Sargent: Sir, I, explained yestet'day to tho House, at some le ~b 
the reusons why even if the princip1e' of communal represen!atioll in the 
UniT6r8ity ha,d been accepted, I should still deplore its application to the subj,ect 
of exuminations. I will not repeat ,what I lIaiq yesterday; but I still do not 
think, !,After listening to my Honourable friend the Mover of this amendment, 
that even if this principle were udol)ted it would, in fact, serve te remove thOlle 
occasional allUloles which all of us, who have been connected with examination1!, 
Imow will oc<'I1), {'ven in the best conducte<l oXtllllinutions. I caunot Ilee that. 
!';ince olle exuminer will have to eXHmine u set of papers,-unless it is prOP088d 

'that evel'Y p~per should be exnmined by at least two and probably. as ,friends of other ('ommunfties l~i t claim, several examiners-we cnn possibly remove 
i;he ehances of eXRminers favouri!lg students whose papers they may have 
happened to identify For that reason, Sir, I am afraid we cannot accept this 
uruendment. • 

Sir lIuhammad Yamin Khan (Agrll. Division: Muhammauan Rural): Sir, I 
'vould be the lust person to say that examination papers- should _b& ~pered 
with in uny wuy, or that the examiners should be approached with the inten-
tIOn of seeking any favour. I '.vould deplore that in the case of any examination 
for any purpose whatsoever. But, Sir, there are certain facts which cannot be 
ignored. 1 do not know whether my_ Honourable friend, Mr. Sargent, was in 
India when it became an open secret that in the 1. C. S. 1lxaminations, which 
were held in this country, students sitting for a cer~ai  subject used. to get such 
II high number of 1ll1U'ks tbut students lIitt.illg for other subjects could 'never 
!Secure. It WllS well known, Sir, that those who took up that classical language 
Il.H oue of their subjects-of COUrMf:l they lIMed to be very few in nilnit)er-secured 
buch high Iflarks that it would (',ompensate them for any deficiency which they 
lllight have had iiI liny other subject,. 1t was n HClmdal for sometime .. The 
l'C~Ult was that some of the exuminers had to be changed. Therefore, I say 
that whtltever muy be the intentioll of the educational authorities the fact 
reUlains t1lat when the Academic Council has to appoint certain people as 
examiners-find, Hfttlr all, those in the Academic Council are going to be 
ordilln.ry human being8-'it is very difficult to ij.ccept, constituted as the 
Academic Council will be, that the names of examiners will remain a secret;, 
We, hnve Heen that the most confidential matters of the Govern'ment of India 
nnd, fOJ' the matter of that, of other Governments, have been known to people 
ill spite of the fnct tha.t they were I{ept very vet·y secret. And in certain cases 
they were o ~ to those from whom they were intended to be kept secret. 
It CHI mot be said only of the Government of Indin; it is true of other Govern-
ments 81s,O. Many secrets of the' Government of Rngland ~ere fished out by 
1'lpie~ of other countries. So there is 110 such thing whioh. can be culled as 
• r·D.nfillentinl'. J can tell the Honourable Member. that manv confidpntinl file!'! 
1I1Iel oocumeni.s of his department muy he kno,,'Il to people ~Ilt ide. Ro, I say 
1.lmt thf' names of exnminerR it; not such a thing which eRn· rernllin conflden.RI. 
T wOll1,] deplore tlwt the c llii cr~ SllOU1tl be from thAt class of peoflle who 
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ll:5ir MuhulllUlUd Yamin Khun. J .. .  . . . 
.\·outd be prepared to favour-we ull dlShktl t ~ -, but the filet rellltUJ,lS tl.l~t 1t. 
s beiu" done. liut how eUll we overcome tlus? Hus Illy Honollrable fmlllu 
;aken ~l  steps to !>ee that this should 110t be done '1 C~ll my . O~louruble 
:riend, wIth all his vigilunce, etop the seCI'ets of the Academic .Uouncd OlI ~  out 'I 
\lo he can ·t. '1'he secrets wiU leuk out. ' People ill the Academic Counell, huvtl 

~ir own children; they have ~t relations und friends who lllUY be interested, 
md therefore the nnmes of I'xaminers will certainly leuk out. You must hlJ.ve 
;een so lDllny advel'tit!tmlentt! and notices in which it is clellrly laid down that 
, (~ candidates who will try to npprollch will be disqualified. But human nature 
)eing what it is, people are approached and favourt: are shown. So you NUl 
Illagine that in t.he cnse of these' examinatioll!:!, where no question of livelihood 
ll' service is involved. favonr of II few marks, in ,ord(·r to SCt'urt' pasi" marks, 
nav be asked for very innocently by many people. We~ ee thut· this iff huppcu-
IlIg", und we know that it cannot be stopped unlf::sil the charllet.er of. examiners 
IS such ~ at they will place t em elve~ above these t oll id~l'utio  "and refuse 
to listen to ~ y approach. But this is lndill; it. is not England. I do hot know 
what 'the conditions are there, but I take 'it that the public' opinion in that 
oountrv is ·so weli educated thnt tllt'\"' wrlllirl ridieule a man who is lmown to. 
have a~pprollc ed for any·such favour: But we ,ore living in India .. We. find that 
such IlUbl ~ opinion clOE'F; not exist in t·hit'! country. :r know thflt, if nil offence is· 
committed here. the public. instead of denouncing such an Ilotion, come forwtml 
to re(~ommelld that thl:; eulprits SHould be leniently treated. The people who· 
lire expected to tlnfOl:ee lnw und ordt·r eome forward to yon to vlend £01' those 
who hllvo "ioluted the luI\'. Si, ill II u;'attel' like this neople C"llll-upproach and· 
will go 011 approaching. on the pret'ulllption thnt this is only an innocent mat.ter 
aud thut mther thall spoil u bo~' '.1'1 olle. year of Atud.r he may he given two or 
three more 1I1arks lind IJastred. This will be eradicated only nfter publie opinron 
hilS been forllled in.this cou tl'~. But us long' us tl1e'present-st.at·e of things. 
t!xists We should not ignore the UlCt und when we find that some kind of. leniency 
may be given to OIle, we can albo expect that some khld of hardship lIlny be 
given to someone plst'. Both ~ e things are (lommon. If in a compe~itive  
examination fayour -1S shown to one, '~ertai ly it is disfllvour to 1111other,. 
because if one ul1de ~rvi  eundidate gpts more In_arks than he really sl iOiild , 
that mellllS that he IS placed' before the man who gets what he deserves. Of 
('ourse the Delhi Fnivprsitv is "!lot c(mcPrtJcd witli compptiti.e examinations 
unless it is for AOllle (~ o)a r 'ip. but here I think that l'ven nl1JOllg the clnss of 
f."X8miners you lIlIve, there should be n limit und t.hese examiners shoulcl k'now 
thut they ]JUve 1I0t the monopoly. If 11 mun hns to .. it in thre(' pupers he may 
be successful·tlnel may npprmwh one mUll, hut he 'should not be allowed to 
nppronch the two otber perSOIlf'l. Therefol'e, thM.·f\ should be n snfeguard that· 
there should be no monopoly of nny pnrticuHlr dass or COHlJIIUllitv to sit itS 

eX81hiners so ~ 8t the exumhlee sb?uld not have to approach two of the people' 
at the'sRllIP tune. Therefore, I thl11k, ,Sir, our request iR in t.he illtel'e:;t of the 
U iver ity.W~ hnve purposely Ilvoided .Ro:ving thnt there t'lhoulc1 1)(> MU!'1snl-
manR haIfaf the llumber, but we do Flny to the Acnne1l1ic COIHWiJ. thnt II fail, 
Ill! Jnherof the ('!xaminel'$ should be Mussalmans Hccording tlS they think proper. 
\\. f' do 110t suy how lOnny: but lit least we should not find that the Mussalulltus 
lire altogether nhsent from the IiRt, of t.he f'xnmitwrs. 'Ye do 110t wnnt that the 
ll ~alm~ll  should be the only men who come for eJo:aminations in Arabic or 
P('!rAlIIn htPI·nturc>. Of ('ourst' there Ilrp IIlRtlienHiticinllR like DI'; Sir' Zin Fddin 
Ahmnc1. 

IIr. re~ideDt (The Honourahleo Rir AbdUl' Hahim): All that WUfl fully 
cnnvnsRec1 vm terdu~' oyer t.hiR ver~' question. ' 

Sir lIuhammad Yamin Khan: An e umi e~ of this kind is necessary und it-
shnnlr1 hp nc'cl'ph'd ~' t.h", (Jov.ernlllp.llt without. thillking thnr it hns UIl.'" tinge' 
nf communalism. But it; is in the interest; of the e alilil l~t  und to the fail' 
('o!'Hluet of examinutiollR. If it nid not nppeal to my mind t.hnt it v;lls-reaUy. (In. 
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ameudment. which was conducive to the cOIlduct of healthy and fair exumina. 
tions, I would not have supported it with liuy speech. I therefore appeal to 
the Governmsnt to reeonsider it. There i;; llO harm ill accepting it. We were 
only asking the Academic Covncil to be vigilant and that, they should not 'make 
a monopoly of it. With these worth; 1 support the Itllleadlllent. . 

Mr. J. D. Tyson: 1 had llot intended to intervene but I think I really musli 
say that 1 ~ ould oppose this I1Jllendmtllt if only for the reasons ndvanced in its 
favour uy t-lll' l<ll'-t spenkt'l'. i~ HlIwnrlrnent obviously III tIlt:!. eyes of my 
friend, :::lir l\1uitmllitl[ld Yalilin I(hun, is intended to open the W/I,Y to Ii kind of 
eompetitioll in generosity. He feels that the 'preHeut position is that there is 
generosit,,v to eXllminees of eerta~l communities, it is unfair that they alOlle 
should enjoy that privilege and lie wishes to see a fair extenRion of generosity 
all round. 

Sh ld:uha.mmad Yamin Khan: It. is to stop this generosity to them. 
Mr J. D. y8o ~ But this is quite eontrnry to the whole 'object of ftte' 

system, the whole idea of eXllminations Ilnd I must renHy Ray t.hat the Honour· 
l10le IVlemher who hlf-lt spoke has destroyed /lny (~ e thnt could hl1ve been made 
out for the Hmendmeut. ..' .' 
Mr. Muhammad Ashar All (Lucknow and J.1'yznbnd Divisions :l\fuhnmwy,· 

d&ll HilmI): So fur alii I remember,' being myself a. stllrlent of the Indian 
UniverSity, thut formerly there was nothing like Ii double roll'lIllU1Uet· 01' a 
pr;eudolJYIll used on these copy papers. Now, may I ask t~e Government why 
Will' thiR Ill](l whut eoulrl' be the reason for not putting the names of the cnodi· 
dUles or t,ll(> eXll1llinees llftel'wllrds? If there WitS no suspiC'ion. if there WDR no 
doubt Ilhout the examinerR being favourable to one community or to the oilier, 
then llla~' I ask the Governrnent. ~' WUR this t'~ t.em of pSl'lldouytns or double 
l'oll,nuwbel's introduced? 
. Sir, 1 l'emember severul cuses in those eUl']Y days of Ill,\' educution that 

causerl l~ great hullabaloo O\'er the whole eountry because e allli e~  favoured 
their own friend" and their own community people. If this point of mine i .. 
not Ii reasonable one, if it doel> not appeal to ~uy English friends, I urn sorry for 
them. My friends will also ugree with me that it is II great misfortune that 
this Bill ~ altogether in the hands of our Europeari fl'iends in this House. If 
an Indiull were to be associated in the bringing about of the University Act in 
this House, then 1 am ~\II'e he would'llllv" told what the experiences of thE:l 
Indian l'j·udellts in India were. 
Sir, our EurolWHIJ frit'll<ls com(' frolll English lJniver"ities. They haw got,. 

as m~' fricnd Hir YHlnill Khnn SllyS, their own nationlll people there. Their 
Government heing [1 nutional .one, the U iverf'it~  Ad hus heen worked out und 
f'\'erything in thE' r i\'el'f~it.v is dOllt', on nn tiollul lilll'!-\. It is n great misfortlme 
herE' in lnr]ill thut th(';;e thing!'; !lre mostly in the hands ofoUl' Europenn friends 
and ,not· ill tlw lllind,.; Of tIlt' Indian. peoplE'. Ewn the Englif'lh hoy in t·his 
coullh'y gooe" to the ElIgli"h ,,('hooh; 1111(1 he hm; not that experIenc£' which Indian 
boy~ ave, so thnt the p'arefits of Engli"h Mys do' not re ll~' 1mow anel do not 
underf'ltand what tllP difficllitit'8 of thi, Iud.iulls nr£' in this C'ountr.\·. It is a greRt 
misfortulle of this ('oulIil'\' thnt. Oul' fri('llc1" here (10 not know our (liffic·ult.ies 
tltOIl~ll nit,.\' !tnY(, 11.(,('11 ('~p ill(,cl ver~' ('l bor t('l~' lind very plninly. Rut they 
rln !lot ~  p,Ye to eye with uf;, _ 
Tho rnpi('s tllnt nre br·ing exnminctl b.v t, e~e IndiHn Professors 01' ~' :EngliRh 

Prof('""nrf: i!.n II]> tn thousnnds. ('nil ~'ou exped unclel' present condit·ionf'l that 
thp.v will look to (' {'r~' poP." with thnt ecur ('~', with that ('OI'I'('c,tneRs as :V0u 
efl)) £,,,ppd, if the!'£' nr(' morp exntnin"TR Rnd ·.nIRo of otllf'r nntionalities too? The 
rlifficuHv i" thnt T hnve known of "eypro} (,lIsef; whpre {'xllmilwrs giv(' ('opiel'! to 
t,heil' own relations h. mnrk bemuse they cnn1101 p 8 i l~' do 1'10 mfltl\' copieR in fI 
[,(,rtnin fix('(l tinw. Rnlllf'timcl'l the univeTRitief< hllvf\ to extend the time fOT the 
(!XIIIPi,i'ltioll .of th" copiP!". 'I'h('<:(' Il"e the r(,flf.lO ~ which 111lf()rt,unnt,('lv 011r 

:EuroP(,:11l friE'lldf:! (10 !lot know: nnd they hove not been told before thiR.· Tt. it! 
VQT.'· \I f()rtll fl. ~ tJlnt todll~' wr hnve to flinnd hl'Te uncI expll'Lin to t ~1I1 thnt 
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[Mr. Muhammad Azhur Ali.] , 
these are our serious (liffil'ulties. It is not.a question of Hindu and Muslim. 
Our Hindu fl'iclllls, if the occllsion ,lIrose, might have to put in not'only hundreds 
of amendments, but there would have been 200 or 300 or even a tQousand. 
These I1re the difticuUies fmder whieh we are labouring and it is very 
1')' ullfort,ullut.e--1 repeat it again-that· the whole thing is in the hands 
~ NOON. of these foreigners who do not know what these matters are. With 

these words T t;upport, the IImendment. 
- Kaulvt Kubammad Abdul Ghani (Tirhut Division: l\luhnmmudun): I 
'wAnt to /ldd olle word, Sir. YeRtel'r1IlV t,he Honourable Dr. Sir Zia Uddin 
Ahmad quoted lin instnnce, fI, very shani'eful i~ tu ce, thut the answer book of a. 
'l\-Iuslim candidate for admission into the LucKnow Medica) College ~  destroy-
·ed. Even then, t (~ Government is not going to believe Ilud open their eyes. 
JIr. Prelident (The HonoUl'able Sir Abdur Rahim): The question is: 
""rhat in clause 16 of the 'Bill, in clause Ie) of Statute 6 in the propos,d ScbedulEl after 

-the word 'examiners' the wOl'ds 'nmongRt whom IIhall be included an ad~ te number of 
'\Iuslims' be inserted." " 

Thl! motion wus negatived. 
_ Syed ~ulam Bhik Kaira.ng: Sir, I move: 
"That ia dause 16 of the Bill. in clauae, (Ii) of Statute 6 in the prorosed S"hedut.. a{\er 

'th(' words 'Library Committee' the wOl'ds 'with nn adequate number of Muslims in it.' 1te 
'i ~prt ld." ' 

Clnuse (d) >'lays: The Academic Council shull have the following l)owers: 
"~o contro! the University Libl'ary, to frame RegulationB regarding its UBe and to 

apllolDt n LIbrary Committee under the general oontrol of the Academic Council to 
~mlDa e the affairs of the Library." . 
It is here that I want the amending words to be inserted nfter the word 

'committee'. ·1 hope it will not be denied that'the library of a uni\'ersity i'l 
'One of the most important institutions of that university, where' t,he cultural 
interests of all concerned with t,he university should be properly snfegllBrded. 
The Academic COlmcil in this clause has been given power to appoint a library 
committee and that library committee certainly will manage the library and 
conduct its affairs. The Hbrary committee which exists in the Delhi University 
today has 15 members, out of whom, just one by way of ,'It nazarbatf-u is n. 
Muslim. A "Nazur-battu ", under the superstitions that prevail in India, is 
a small b~ad, mmally a black bead, which is worn by a pretty looking child in 
order to protect it against the evil eye . '. .  .  .  . 

JIr. K. Ghiaauddin (Punjnb: I ... indholders): Nnzur-battu has to be something 
ugly so that it may detract from the good looks of t,he child I -'. 
, Syed Ohu1am Bhik KalraDg: It is not looked upon as a very desirable thing 
and therefore what is not desirable may be looked upon ns ugly and blnck. 
Now, in a library committee ot 15, it is ridiculouR to have as many ail one 
Muslim, to run 8n institution-I call the library an institution-which is mCBRt 
for the promotion Rnd furthertLnce of the cause of learning' Ilnd culture. Perhap'l 
I shall not be giving out a secret if  I were to say that out of 'these 14 gentlemen 
who grace the present library committee wit,h their membership, foul' are prac-
tising advocates. Thut, 1 think, inc,1icates the wa;v in which members of the 
committee find their seats in the committee. I get; into it my friend, /lnd he 
brings his own 'friepd und so on; the vicious circle is there ; und there is no 
.entrance allowed to' others; . then a few friends form a clique in the committ.f'e 
and that influenceR the whole way in which the library is replenished, in which 
boot,s are ordered for the library, in which ho.okR nrc lent out to be ll ~d by 
students /Uld proIeRsors and readers,' in ono word, 'the way in which f,lIe lihrary 
is used. So T say it is, It very importunt iustitution..-this librury of -the univer-
Bity'- ~d I shllll not he t,alwn as doing nllything very outrageolls if in thio; 
co Dl~ctlO  I ~' thnt the lihmry committee shall have I1n adequate number of 
l\f~ lim~ in it. I UUl agnin designedly aVOiding the usc of tlle word 'proportion,' 
1I'11lCh ijke the word communalism hus come to be verv IilUCh nbhorred-l !lav 
~ly adequate nnd I do think that. in ihe mutter or" a very very' re "o bJ~ 
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amendment like this the Government wi11 see its '\'ay, liS the phruse goes, to 
see eye to eye wit,ll us. I move. 

1Ir. President.. (The Honourable Sir Abdur Rahim): Amendment Hlm'ed: 
"That in clause 16 of the Bill, in clause (d) of Btatube 6 in the proPQBed Schedule after 

the words 'Library Committee' the words 'with an 8deqoote number of Muslims in it' be 
inserted. ' , 

IIr. J. D. Tyson: Sir, for rell80l1S given already, I am afraid I CClnnot accept 
thi" amendment, which is on the samelinel" a!> a great many we have already 
discussed. . 

Qazl Muhammad Ahmad Kalmi (Meerut Divi~io  MuhamIlladan Bural): 
Sir, flO Jur I1S the question of rel?resentation on the Library Committ€e is .co ~' 
eerned, I expected to hear some more cogent reasons than the onl:'s that '111lve 
been advanced by t,he Honourable Member for Government. leonid under-
Rtand the objections of the Government so fl1r U8 examiners were concerned. 
It, was in a very emphatic way that they opposed that amendment. But the 
very low voice in which this amendment has been opposed goes to show that 
probably they are not even oppOsing it with a full heart, and probably it is • 
with a· pricking of the conscience so fur as this particulAr matter is conceIned 
that they are going to oppose it. They oppose it., not because they think that 
the Library Committee should not have representation of all views, but they 
ar~ opposing it hecllu!'te ollCe they accept any amendment of this kind, probabiy 
t}iC prilJ~i) le of representation will have t.o ne, accepted by the Om·ernment. 
·If that IS the r4i8.ROll-andthat seems to be the only reason why 1hey ar~ 
opposing it--if that is the reason, out of all the amendments that have come 
up so fur, the most innocuous und the most harmless iR the Olle which has now 
been moved und it cunnot be objected to even by my Honourable friends of the 
Nationalist Party. . . 

M;y Honourable fl"ie d~ know v~ry ~ell that. Persia.H, Arabic ~ ,d l'rdu also 
form subjects of teaching In. the Ul11Verslt!. OrIental literature Will be fiR m.ueh 
pru:t of the Library as OCCIdental, a~ CIeI~ce and other branches of leammg, 
and it is only proper that persons havmg orIental knowledge should be members 
of that Committee. We do not ha"e Bny assurance from the Government that 
t ~y wfilsee that all brunches of learning are represented, but their opposition is 
pure and simple, und this is very stJ.:ange. Why should they not consider all 
these suggestions that we put forward i~  an open mind? Why should they 
not accept amendments where they can justifiably do it without accepting thl; 
RHIne principle of representation in respect of ot.her amendments? I hope that 
they will consider every amendment on its own merits and not oppose merely 
011 the plea that because it directly or indirectly' introduces the principle of 
representation of minorities, therefore we must oppose it. They must consider 
the amendments on their own merits and accept those which have nothing t.o 
do with eommunal. representation. I hope that Government will reeonsidcr 
t,heir 'llosition and accept thi!! amendment. -

1Ir. II. Ghiaaud!Un: In connection with this amendment I wish to put only 
one partinent question to the Honourable Member in charge of the Bill. My 
Honourable friend, Syed Ghulam Bhik Nuirang, has quoted certain figures. 
pees the HonOtlrable Member think that this tat~f affairs is satisfuct.or:v, and 
If he does not I would want to know what if'! his remedy for it. If he does not 
accp.pt the remedy proposed hy my Honourable friend, the Mover of this 
ame~dmp.~t, I would like to know-'T am sorry that my Honourable ft-ielld is 
not listenIng to J~e  probably having given his reply he does not think it neces-
Rar.y. I ~"o\lld like to know what is his remedy for thil;. 

There .IS auo.ther .qJlestion. involved in it and that is the cultural aspect. I 
~uld ~ y. t~at Muslims B.re lI1terested, or, mther are keen ~ at certain t.'J1eR of 

h.o ,ks, o~ I~l ta ce, Persian book!;, Ara,bIC books, OIl whICh u im~ clln ho 
~J tly . eon:;udered an, authority should be brought in and circulated among 
stuoentB .und be Rtudled hy them. In thftt IlluttL,l' haw does the HOlloumh!c 
M"n.lJbol" III charge of the Rill propose-to Rufegllllrd t·he interestR of tho!;!.> people 
whQ wOlllla horrow those hookR Qnd rea!i t.hose hookR und nil thut. ' 



830 [19'1'l1 AUGlTST, HHB. 

[Mr. l\:l. Ghiasuddiu.] _ . 
Lastly, I know thut the HOllse i~ very mu~  pressed JOt· time, but r v~ 

olle U1orr· thing to SHY and thut is this. The amendment seems to be avers' 
moilest () It ~. l.t dOl'fI not f.lU~ . so Immy, or so much percentage of these people 
should he Muslilm'. It o l~' ~ y , an adequote number. I Cllnllot see what 
objection t.here can be to t,hut. .J have honestly tried to unde'i"RtulId the point. 
of view of the OOVPl'llJlwnt but 1 cannot see what objection thertl cun be to 
" lr1 (I1 ~ti\ , ,,11 ~1 ". "rlu'l"'~ 1l1~1'" hQ. nno {) ' p~t i"ll nQl'n,p.l'7 1hp", hit"" ..... ~u~t. nul; 

Olle policy t,duri:' themst."!\"es al~d the o ~ul'l\bl~ e ,b'~~  ill 'cl!al'ge has to 
follow that policj" even to the bitter end. Otherwise, thili is It straightforward 
orr;tendment and. no harm 'can be done by uccepting it, and 1 am sure eV(lry fair 
mmded person 19 bound to see ,the Boupd reason in the point of view of the 
Mo\'"cr bf the ame d~ e L Sir,. I snppoI:t it.. 

Sir Ueol'le Spence (Secretary, Legislative Department): Let the question 
be now put. \ 

JIr. 'Preeldent (The Honourable Sir. Abdur Rahim): The .question is: 
'4lfhat .in c1auHe 16 of the Bill, ill' clause (d) of Statute 6 in the proroliPd S"hedule after 

th" worda ''Library Committee' the worda 'with an adequate Dumber of Muslims ill it' be· 
iltaerted. ' • ~ 

The motion was negatived. 

Syed Ghulam. Bhik B&iraDg: Did t,he Chair say, that the qUE1stion is that the· 
question he now put? 

Mr. President (The Honourable Sir Abdur Rahim): No. 1 put the amend-
ment. • 

Syed Ghulam Bhik BmUII: , With very re~t respect, we have to submit 
tlint vcry oft,en we do not hear the Chair. 

Mr. President (The Honourable Sir Abdur Rahim): If it was only It question 
of closure, 1 would u l ~ said: 'the question ,is that the question be now put', -

Syed Ghulam Bhlk BairaDc: Sir, we could not hear. 
'Jlaulvi J[ubamm&d, Abdul Ghani: We were under that itnpresBion. We-
did not hem the Chair. " 

Mr, President. (The H<>11ourable Sir Abdur Rahim): Ht.he Honourable Mem-
ber had said th1lt he could not follow, I would have spoken louder. The ord~ 

of the amendment had been read out before and that. is why 1 did not read them 
loudly. . 

. Syed Ghulam. Bhik Bai.rang: We do not insist that the words shoulp be' 
read out in full loudly; but the que,st,ioll that was to he p.ut was: 'that t ~ 
question be 110W put'. '" 

lIIr. President (The Honourable SiJ: Abdur Rahim): .1 read out, the words of 
the amendment. 
Syed Ghulam Bhik lfairaug: But. we could not hear. 

Mr. Preaid!Dt ('rho Honourable Sir Abdur Rahim): ' We go on tp the uext 
aruendment, No. 38. 

Syed 'Q-hulam Bhik If&iran.a: I move: 
• That in ,·Iause 16 of the Bill. to clause (It) of Stlltute 6 in the proposed S<'hedule the' 

. foll() i ~ ProviflO be added: 
' l'oviJ~d that \lu~lim Colleges and lIulb shall be iospect-ed b~' Muslims IIppointed for' 

the purpose.'." 

In d u~,  (II) of Htutute Ii the Academic ('OUIICi! is empo\l'cl'C'el to provitle 
fr)r the inspcetiol\ of Coll<-ges f{lld Halls in re!'!pect of the infjtl'Uct.ion and dis-
(liplil1tl thel'ein fmel to ,mLmit reportll thereon to the Executive COllneil. 'Ve 
sa.y thnt thi.. ]lowel' should he (':xerciscd Ub l~ct to the proviso thllt Muslim 
Col\!"gel'l Hl1.d Hn!)s ihall I)(~ inspectt'd hy Muslims. This nmrndment may be 
very l,itk"l' ind\:led to the taste of the Official Benche& aud it may even -evol,e 
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sitiou from other quarters in this HOIll';e. But, Sir, "'7 consider it 

~ ~ ~~p~~ move this amendment anc,l to state the reasons and ~trC\~Ul ta (~e  
which have led us to very relll(:taut.ly table un ame dm~ t of t ~  ~Illd .• ~)ur 
UllEortunllte experience in t,hat matter in the past hns h.een. t~at ~ 1ll8pectlOll~ 
.of Muslim Colleges und Hulls 1\ reasonable a ~ sYllllJathetlc attitude .IS. not adopt 
,ed l;y }lou-Muslims w110 mnke such i p~ctlO . 8nlol\ .and t~\v.lal" ~Bt~er  
which in the case of other c()lle e~, ure clther overloolwcl or o l~ hghtJ) dealt 
with ~re magnified und exnggel'uted l1~d impre~ io  are co ve~ed, I'cpor!J; are 
made and l'eCOIllmelldlttiqlll~ I\re submitted whwh S?OW yt l~~ but n., sym-
pathetic Iltt.itueIe towards our colleges and halls. 1011 ku?w, Sir,. that It re· 
qui,.es tl lltlrt,ain amount" of moral courage, others maJo' <.'1111 It auduClt.v, to. tl\~e 
matters of this kineI iii the House and to make proposals of the ,sort. wIudi 18 
.embodied in this amendnumt but we see no escape out of the lt~ tlO . 'Ve 
must. insist thut, whenever insllections of Muslim coJJeges and MuslIm 111\11s are 
.order'ed by the Academic Council in the exercise of the powers COllf~~rred. by 
t.hi"e1lluse on t,he Acndel)"lic Coullcil, the inspecting uuthority must be a Muslim. 
jf we find that Government, which considers the present system quite im-

- Hlllculatc, opposes thifl ullle dlll~ t, we lllay be compelled to give further details 
concerning the necctlfolity for moving this amendment. 1<'or the. present, I con-
tent m'yself with IIIcrely hinting that we hayc :mffered in the. past and, we 
:strongly appreheJl(l t.hat we shall continue to suffer in the future if a pro\1sion 
like this is not ndded to the Statute .. Sir, I move. . 

JIr. Preeident (Ttw o our~ble' Sir Abdur Rahim): -Amendment moved'; 
"That ill clause 16 of the Bill, to clause (It) of Statute 6 in the proposed Schedule the 

following Provilo be added : . 
'Provided that u~lim Colleges and Halls shall be i ~pected by· Muslims appointed for 

t110 purpollE'.'." • 

Mr. I. P. s.,gent: Sir. I hope my voice is loud enough to lIatisfy Members 
<>f thif; House l:Iud particlllurl,Y my Honourable friend t,hat in opposing this 
umendment, I am not suffering from prickings of conscience. After what the 
Honourable the Mover has said I might perhaps feel a certRin amouut of diffi-
dence, because, I think! am right in saying thil:l, 1 was It member of the lust 
,committee appointed by the Acndt'mil' Council for the inspection of colleges. 
Perhllps, however, 'I can protect myself by saying that on that paltieular occa-
:si,)J1 my colleagues on the committee belonged 011e to the 'Hindu and one to 
the Muslim (·orflli.unity. "Sir, I imagine that this ame~)dme r is iuspired hy 
the t\:lmp idl'd which prompted the amendments which we have already discllstled 
in regard to exammations-the feeling that for reasons which we all deplore on 

lJl ~ctio  (·ommittee,· like an examiner,' might conccivubl)" fall so far short of 
its duty as t.o favour one institution of the University at the t:'x}lense of another, 
J am afraid that, 8S I said with regard to examinations, the remedv here 
proposed IDI\y be worse thallthe present state of affairs, because quite clearly. 
tI'" my Honourable friend in c,harge of this Bill said, an amendment like thi:i 
COUld. as far as 1 can see, only result in a competition in generosity. Obviously. 
the idea is that leniency should be shown to each college, presumably by the 
n·prp.sentatives of the community to ,vhich it may happen. to be attached. A 
Muslim Inspectiou committee would thus be gentle with It Muslim college and 
presumably I\. Hindu Inspection commi,ttee would be gentle with a Hindu col-
h·ge Hnd the Christians would, no doubt, be expected to be equally generous to 
their.- own" college·, The result is tbat, iustead of the tightening up of tll dard~, 
which 1 om ~l11'C we ure all hoping to see in the University and which is one 
of t?e main ob ~ct  of this Bill, as should have probably from the best possible 
motIves a lowermg of standards all round. Therefore, for the· same reasolls 
for which I was compelled to oppose the amendment regarding examinution':!. 
J alll compelled to oppose t.his lI.mendment also . 

• awabBada Muhammad Llaquat .Ali Khan: 1 want to assure my Honour-
ahle friend ihn Educational Adviser that, it is not for the purpose of "competi-
tiCl1 in generosit.y" that this amendment,. has been moved" It has been moved 
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with t,he purpose of preventing any injustice being done to 8 Muslim institu-
tiCl:J. My Honourable frieud hus given the composition of the committee of 
inspection which Wfit! .lppointed h,st year. I suppose that is what he is refur-
ring tn. 

~. J. P. Sargent: Three years ago. 

Rawablada Kubammad Ua.quat AU Kban: I wonder if he has examined the-
composition of the committees which have been' appointed since the -University 
WllS founded. Is he certain t.hllt ,alwuys there was a Muslim on this committc~_ 
I do not fear the decision of a committee which consists of persons belonging 
to various communities. What we fear is this-that the Academic Council eon-
stituted as it; iii with liD oVllr\vhelmillg number of -one purticular community may 
appoint committe'!s-Lind.1 think have appointed, committees,-where tht·ra-
~ n('t been a single Muslim. I have got here-it may not be with regard to 
this pa~ tic111ar matter of inspection-a big file and ~f I were to !.ead out all 
t.he cases, I aSsure my' Honourable friend the Educational -Adviser it will not, do, 
credit to the University of Delhi and it will not do credit to t e t~ducatioJ1 
Depu.rtment of the Go:vernment 0f India which is.. supposed to supervise the 
University of Delhi. I want to make it clear that, as far as the Mussalmans 
are concerned, we haYe had a very sad experience in the past. Our amend-
ment!! which have been moved were designed on two definite lines. The first 
linc was that we should lIlI,ve adequate representation in the various bodies of 
the, University, so that the interest of the Mussalmans may be adequately safe-
guarded and I want to tell this Honourable House that". if Government had 
accepted those amendments which were just and fair, which demanded nothing 
morA thull justice, then probably it would not have been necessary for us to 
bring forward ame~dme t  of this kind. It is but natural that if a communit,V 
is excluded deliberately-fro~ the various bodies of the University which have 
rcal control over the affairs of the University, that community should have 
suspicion regarding the actions of such Committees. This amendment is based 
pn Ol1e of such fears. We ,do fear. that as we have practicall.y no representation 
on th€; University' of Delhi 'and its ·various bodief;, we shall not receive a fair 
treatment just as we have not received so f~r. I do not mince mutters und I 
say it qpite frankly and openly \fhether, anyhody likes it or not. And I shull 
be failing in ml. duty and the Muslim Leagut: Party will be guilty of iguoring 
the iuterests of the Mussalmans if we did not make our position p.erfectl.\" clear. 
Yon keep, a community out abf;olutely in spite of the fact that YOll know, :Illi! 
-you huve aJrnitted it, that the Mussaimulls hu\"e not, reeeived their dlw alum: 
during the lust 2h.t yearf; und yet you expect the Mmlsnlmans to have illith 'ilL 
• the bonct fides of those people who are the componeut p~rt  of the University 
of Delhi. I refuse to have that faith and I stund here to say openly and franklY 
that we have no faith in the Vuiversity of Delhi constituted liS it it,; and we 
are certain that .our interest!'; in the future will suffer in the SIHlle Wfi,\' us they 
avt~ Ruffered in the p:u,t, Hir, I support the amendment thut has }leen moveu 
b.\· 'W1Y Honourflhlfl fl'iP!1(l. 

Mr. Pre8ldent (The Honourable Sir Abdul' Haliim): The question is: 
"'f~at in "~au~e 16 of the Bill, 'to c1allRe (/1) of Statute 6 in the pr po~ed Schedllll' t ~ 

followmg Pnvlso be added: - . ' ,. . 

'Provi(lfll that Muslim Coll~ eti :and Halls shall pe inspected bv 'Muslims appointed fo),,' 
the purpose.'... . 

'l'h( ,\!';".:-mhly '<1i\"idl'd: 

A ~1 . 

'Abdul Ghani. :\Jaulvi Muhllmmad. 
Azhal' Ali, }fr. Muhammad. 
ChonqQul'Y, MI'. Muhammad "Hussain. 
F..sllak Sait, MI'. 'H. A. Sathar H, 
Kazmi. : Qazi Muhammad Ahmad. 
J,inquat Ali Khan, Nawabada ~Iubammad. 

Murtuzll Sahih Bahadur, Maulvi Syed. 
Nairang. Syed GhuJamB1lik. 
Siddique Ali Khan. NRwab. 
Umar Aly Shah, Mr. 
Yuauf Abdoola Haroon, Seth. 
Zalar Ali Khan, Maalana. 
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NOES-40. 
Ahmad NawazKhan, Major Nawab Si.r. Kamnluddin Ahroad Shams-ul,Ulema. 
Aiyar, Mr. T. S. Snnknra. . Khlll'e, The o oul'~ble Dr. N. B. 
Ambedkul', Tbe Honoul'able Dr. B. R. l\la('keowlI, Mr. J. A. 
Banerjea. Dr . .P. N. l\lnih'a, Pandit LakRhmi Kanta; 
Benthall, The Honourable Sir Edward. Maxwell, ThE!' HonouJ'BhleSir Regina.ld. 
Bewool', 8ir Gurllnath. Muazzam Sahib Bahadnr, Mr. Muhammad. 
Chapman-Mortimer, Mr. T: Pai, Mr. A. V. 
Chatterji; 111'. S. C. Pal'ma Nand, Bhai. 
C attop d ~"aya. Mr. Amnrend"a Nath. Phll'e LaH KureeJ, Mr. 
paga, Seth Sunder .Lall. Raisman, The Honourable Sir 'Jeremy. 
Dalal, Dl·. Sir Ratanji Dinllbaw. Ray, Mrs. Renuka. 
Dalpat. Singh, SAl'dnr BBhadur Captain. Roy, The ffOllourable Sir AlOka. 
Dnm, :Mr. 'Ananga Mohan. Sargent, Mr. J.. P. 
Giasuddin, ¥l'. M. SpElar. IJr. T. G. P. 
Halribur.Rahman, Khan Bahadur Sheikh. Spence, Sir George. 
Haidar, Khan Bahadur Shamsuddin. Sultnn Ahmed, The Honoul'lIIble Sir. 
Imam, Mr. Saiyid Haidar. Thakur Singh, Major. -
J&me8, Sir F. E. Trivedi, Mr. C. M. 
Jawohnl' Singh, Sardar Bahadur Sardar Sir. Tyaon, Mr. J. D. 
Kailash Bihari LalI, Mr. Zaman, Mr. S. R. 

The m01.iOII was Ilegatived. _ 
Syed GhuJam Bhik Nairanl: Sir, I move: . 

"That in c1aullE' 16 of the Bill, to BUb-clause (ii) of clause (1) of Statute 7 in the propoll0ll 
SrhpduJc the following Proviso be added: 

'Provided that- at IplIoIIt one-third of such teacher! shall be Mu.lim.' .... 
No\\', Sir, Stntllte 7 deals with Faculties of the University. Clause (1) of 

Statute 7 snyN: • ... . '-
"ElIch faculty shaH consist .of : 
(i) the heads of the Departments -compriaed. in the Faculty; 
-(ii) such teacbera of subjects aasigned to the Faculty a. may be appointed to the Faculty> 

by the Academic Council." 
Now, Sir, it is to the body of t~ac er  of subjects contemplated by this sub-

clause that I want to alid the proviso which I have read out, I do not think t 
r.eecl. explain what the proviso means. I can also anticipate the receptioa 
\\·hich this amendment is going to get .from the Government Benches. In fllct,. 
nlthough I am not in the habit of telling stories in rn,\ speech, what is just 
now happening to my anlendments in this H(luse reminds me' of a story. A 
man got fever on a Thursdny. His neighbour learning about itt out of sympath) 
welll tilld enquired of the ,,;ife of that man, 'how is gO and so'. She said ho 
bfi<l got feve,·. The ueighb(Jur asked how long has he been sufierin'l' from fever? 
ShE snid, ;'h£. will have Emfiered for eight clay ':I 11ext 'rhursday". That lady 
l'xpected hel' hUl'lband to be down with fever for at least- eight day" and said in. 
nch-ance that he will have suffered for eight days on Thursday next. I know,_ 
Sir, what is going to happeu to my amendments in the atmosphere in which I 
LUll C'arrying 011 my WOl'k. The procedure with me has become thiR. As soon 
I\R 1 ha,'e finished moving one amendment, .I just prol'eed to Rtudy the next 
mnc·ndment without curing to aUend to the debate that is going on and without· 
caring for the result of the amendment. In this unsympathetic and inattentive 
atmoKpherl', it, does really require a heart of steel to go on with the work I 
am doing. I have alrearly told the Rouse so many times that tllP attitude· 
which t.he GOW'rr:ml'llt hul'; adopted towards us is not, going to deter liS from 
doi ~~ om' duty. We flay that t.he teRchers in the Facultie6 constitute an import· 
ant' plement- in.!'arr:villg on the work of the Universit,v and-there should be I)' 

legal provision thnt at least. one-third of them shall be Uuslims. It· would b€' 
nuticed that· ufter talking in' Reversl amendments of adequate representation 
{llld repeating' the word 'ndequQte' ad nQ.U8eam and even explaining that we do 
n(lt wnnt t)l'Oport.iOllS, we have been driven to the 'necessity of talking aboub 
nJ'opol'tiolls ngllitl. We snv t.hat we must have at least one-third of the teachers ;0 -1)(' r.ppoillter1 ~' the AcademiC' Council un'der- this suL-clause, Sir, I mO t~. 

Kr, President (The Honourable Sir Abdur Ra.him): Ameftdment moved: 
_ "That in ('lau81' 16 of the Bill. to lub-claulle (ii) of claulIl" (t) of Stdnte 7 in the propOIK'U 

Schpdull' thp following Pl'ovillO be added: . 
'Provi<lt",1 that at lelllt one·t11ird of luch teachel'll shall be M.llim.'." 
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. Mr •. 1. ~. Tyson: Sir, 1 wish.} could. disappoint my Honourable friend by 
dll;provmg hIS prophecy, but, as he 'hal'; hImself for~l ee , the amendment intro. 
«UUt!S a ('ommunul re,<;er\'at.ion and I cllnnot accept it.· 
Syed Ohulam Bhik Jrairang: You have not disappointed me. 
QUi Kuhammad ~m&d Kazmi: Sir, regarding this Bill, the l\fover-oJf the 

~tioll hIlS given. _8 ,or~' ~f the att,itude ~f his Purty, which uppears to be the 
ut.t.ltud(! of desPQlr. That IS why 1 see them busy throughout wheuever we are 
spl'llking. '. 

lfawablada Muhammad Liaqua\ Ali Khan: I am wateliing. DOll't worry. 
Qui Kuham.mad .Ahmad Xumi: ~qually 1 find that the Goverllment BCllt'hes 

huve got conJideIlec ill their suecess. They are suffering in the SRIne way. 
They alsQ never' list,en t,o our speeches. They are C'ontinuously bUBy with the 
l~e l. amendment, while we are speaking on the present one. The point is, one 
side is suffering from despair and the other side is suffering' frolU confidence. 
WIJllt about other Members, living in hope and fear. We do not know whether 
this party is going to hear us or the other party. St,ill, I think we may continup-
raising our voice so long as it can he heard by other Members who are !I'll 
equ~lUy busy like the Mover and the Government Bell(~ e . ' 
Sir, it hal> often been said by thc Government B~ c eB that all the Ilmend· 

mtDb; have been moved from.& particular point of view. it is for the Movers 
to know and state from whnt, point of view they have moved these .ntnendmeniH. 
The House hRs to cOllsider the amendments on ~ eir merits. We have got to 
's!> ~ to the langfluge undthe purport of the ame'Wments and not the motives 
with which t,hey hllve been moved. That. has been. my cry from the very begin· 
l,lillg To oppose un amendment simply because it is rnovedby the Muslim 
League Party with II view to getting representation directly or indirectly, and 
I'omehow or other .. and therefore, arguing that any acceptance of that amend· 
ment would amount to accepting i,he principle of communal representation 
und it would be a dangerous precedent, for the future not only for the Delbi 
University but for all the Universities of India-this is a pNnciple with which I 
rli~a ree. If any respect is to be shown t,o this HOllse, it would be to consider 
the Ilmendments on their merits and in the light in ,which they have to be 
rp.cld hy third parties, by persons who are not to be mo.ved by these motives. 
Now, Sir, this amendment provides that at least one·third of the teachers 

shall be Muslims. I quite fail to understand why any proportion of teachers 
to be fixed in the University is to be' rejected. If proportions of mi oritil~  

.and other communitieg are. IIccepted in the Education Department elsewhere it. 
",hr.uld he accepted,in this University also. If they are not accepted I have 
no claim to press it here. But so far as I know, in the Education Department 
of the U. P. the proportion of minorities is fixed and it does not jar in our ears. 
· The only wa.y to get rid of. communalism is to' ilx these shares once for aU 
instead of, as Government are doing, gi¥ing representatioJl in one ease directly, 
'in another cllse ind.h-er.:tly and in .~ third case giving a.n assurance, etc.' I om 
aga;l1st all this; I am in favour of one definite policy and that iR to fix the 
repre;,:elliiltion of minorities once for all and finish this controversy instead of 
~lI ti  time and public money in this ou ~. The proportien of minorities 
· should be fixed and that will stop this clamour of communalism. You cannot 
· dt>prive the communities of. their share, and if you allow the ma.joritY to mono-
polis."! they can never be safe themselves-, Government have decided to recog-
lIise the ahare of minorities in the services und they should not shirk it but 
accept t,he principle in the Delhi University also. It is time for them, -although 
tha ov(~r 11le t  Members are very busy now, to con!lider the problem and 
tncklc it from the larger point of view lind noli from thp limited point of view 
of the Delhi University. If the probl~m of minorities in India is to be tacklpd 
they should fix their proportions and' enforce them and avoid waste of public 
ti.if1~ and money in this House. . 
]' Mr. Xa.llash ~Dla l '~ (Bhagalpur, um~a and .the Sonthal Parganas: 
· Non-Muhalllmadn): Sir. It IS f~om t ~ larger pOlJit of VIew, HS the last speaker 
hnR urged, that I speak on. th18 motion. He has Flaid that Government pave 
r.c('p~d the c~mmu al proportion everywhere, they should fix it once for all 
. '. 
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and uCCeptiili in the Delhi University. In my .view, .Sir, .accepting that principle 
w:ill not sol:ve that problem but only comphcate Jt still further. They have 
already complicated it so much that. today there is a demand for th? reco.Hni-
tio 1 of two nations in India. Now Government Brein a fix. Sometimes they 
ti:l.lk of a geographical unity and at other times we are told that it is an impos-
sibility;, and God knows what is coming next. In this BiU we have ~eeu 
attempts to have different kinds of control over different affairs. We have seen 
attempts to have separate colleges and halls with separate inspectors, or with 
separate teachers, and so on, because they are a separate nation. Then comes 
th .. demand for a separate entity. What was a child's game has become a 
HI" big man's business which would perplex even the best of politicians in the 
o~ld W~ see thst the problem has become so complicated that over this 

Delhi University Bill they are finding no remedy. Now they w.ant a separate 
set of everything, teachers, examiners, inspectors, and so on. The result will 
be oue set of students refusing to be taught by another set of teachers and 
on!" t':et of examinees refusing to be examined by another set of examiners. If 
this kind.- of thing goes on there will be no end to it. Of course no one will 
..ieny that there may be injustices here and there. So long as this world is 
t t "~ tb~ -  pet.ty injustices will surely be there. But it: is not to be solved 
hy striking at the root of the nation, and the solution suggested by Mr. a~llIi 
AS heing in the larger interest by fixing the proportion once for all is no solution 
at ull. Once you accept that principle it will lead you llowp.ere but will cfeate 
further complications. It is said that the principle has been accepted in the 
provinces and it should be accepted in this ('sse also. But it will only further 
complicate Government administration and complicate the country'l'I problems. 
From tt community t ~y are now a nation; two or three years ago we never heard 
that Muslims are a separate nation. That claim will be also made in the Delhi 
Unh'ersit:: !lIld now can two nations be governed in the Bame uniyersit.v? One 
nation will refuse to be governed by the other .. 

Xr. Pruldent (The Honourable Sir Abdur Rahim): The Honourable Member 
is mcr~l'y repeating whut has been said several times before. 

1Ir. Kallaah Blharl LaJl: Motions of the same kind are moved several times 
Rnd therefore the arguments for and against are also the same. 

Mr. Prealdent. (The Honourable Sir Abdur Rohim): That is no excuse. 
'fbe Honourable Member must not go on repeating the same arguments. 

Mr. KaUaIh Bibari Lall: If all these amendments, which are of the same 
kind are moved together and Government give one reply, the work t)f t·he 
HousE' can be cut short very easily. If that is done there will be no need to 
repeat my arguments. But al! they are moved separately, the same arguments 
must be uuvllllced by the movers and supoprters and by other ~pea er . 

Sir, Government should have set their face against introducing iPese com-
pliC'3tions by fixing any proportions in the services; and it is no argument to 
foSy, 8S my Honourable friend Mr. Kazmi has said, that because they have once 
.I c~pted the principle they should accept it &gain and further complicate the 
prc;hlp.m. Sir, I oppose the amendmept. 

_awahllda Mubammad LiAquat .Ali Khan: Sir, at present we are consider-
ing the question of composition of Faculties in the University. Perhaps it will 

"1 I( 8ave the time of the House if I deal with the question of Faculties, 
P.. not only Faculty of Arts but Faculty of Science also, at this time, 

because there is another amendment which deals with that subjeot also. . . 
Mr. PnaJdent. (The Honourabe Sir Abdur Rahim): Is the Honourable 

Member referring to the next amendment? 
_a,,&1II&4& Muhammad. LiAquat..Ali Dan: Yes, Sir. The next two 

amendments-Nos. 40 and 41-also refer: to the oomposition of Faculties. So 
I thought if I gave all the f c~  and figures now it will save some time of .the 
House and I will also he saved 8 little trouble. 

There are three Faculties in the Universitv of Delhi-Faoulty of Arts; 
Faculty of Soience; and Faculty of Law. Under the Faculty of Arts, the sub-
jects that are included are English, Mathematics, Economics, History. Philo-
sophy, Sanskrit and Hindi, Arabic, Persian and Urdu, C'ommerce and 

B 
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Geography, Punjabi and Bengali. The Honourable Members will find that 
there are 25 members of the Faculty of Arts. Out of these 25, there are only 
4 Muslims and out of these four Muslims there are three who are teachers of 
Arabic, Persian and Urdu. So what J suspect is this: That the University of 
Delhi and its authorities' seem to be under the impression that the Mussalmans 
are only interested in the educaation of Arabic, Persian arid Urdu,and their 
interest is only confined to these three subjects, and that is why the Mussal. 
mans do not find any plaoe anywhere else. It is regarded by the members of 
other communities that the teaching in all the other subjects is their monopoly 
and the Mussa1mans have no right to enter those sacred precincts of the' 
temple where all these other subjects are taught. We. personally object to this 
proposition that seems to have got hold of the mind of some persons. Now. 
Sir, the result of the paucity of Mussalmans in the Faculty of Arts is that in 
the committees of courses and studies in this pnrticular Facult,Y the Mussalma.ns 
find no place. In the committee of courses and studies, wht,ch is appointed by 
this Faculty of Arts, in English there is not a Hingle Muslim-there are 6 ~lo 

muslims. In Mathematics there is not a single Ml1slim-there are 7 non· 
muslims. In Economies there. is one Muslim und 5 non-muslims. In History 
there are two Muslims and 3 non·Muslims. In PhiloROphy there is not a. 
single Muslim-there are 7 non-Muslims. In Sanskrit and Hindi there 
are no Muslims-and rightly so--thereare 7 non·Muslims. In Arabic~ 

Persian and Urdu, there are six Muslims, And even there is one non· 
Muslim. In Commerce and Geography there is J;l0 Muslim-there are-
six non-Muslims. In Punjabi, although a large population in Delhi is from the 
Punjab, there is no Muslim-there are 7 non·Muslims. In Bengali there is no 
Muslim-there are 7 non-Muslims. By giving these figures I :was trying to-
show to this Honourable House that the composition of this Faculty retlects 
011 the other committees that ure appointed by the Faculty, with the result that 
the Mussalmans find 110 place anywhere except in subjects like Arabic, Persian 
and Urdu. What we want by means of this amendment is that the Mussal-
mans should be co t~idered fit to advise and improve the education in the 
University in other than Arabic, Persian and Urdu subjects also. 

Now, Sir, as regards Science, the composition is the same in the Faculty of 
Science. There are 24 membells and there are only. 3 that are Muslims-21 
are non-Muslims. I shall not take the time of the House by reading out the 
various. subjects that are included in the Faculty of Science. All these are-
given in the calendar of the University of Delhi. 

The same thing alJlJlies to Law. In the Faculty of Law there are 12 non· 
Muslims and 2 Muslims. 
Our idea by moving these amendments iR to give an equal opportunity to 

Mussalmans to contribute towards the advancement of general education in the-
University of Delhi. This idea should be got rid of that the Mussalmans can 
only advise where the question of education in Arabic, Persian or Urdu i8 
.concerned ahq that they are not fit for anything else, which has been the caSD 
so far in this University. AU the others who happen to be in a majority OJl' 

these committees think that in all other subjects it is they and they alone who 
are competent to advise the University and guide the policy of the University. 
AR I have already suggested, our object by moving this amendment is to re-
move that barrier whioh has been placed again,st those MURsalmans who wan' 
to take part in the advancement of general education in the University of Delhi. 
The 'reply of my Honourable friend, Mr. Tyson, is that he is afraid he 

cannot accept it because it is on the same lines as other amendments. I am 
giving you these faots and figures. Either you say that these facts and figure. ' 
,are wrong or you suggest Some method. Tell us by what prooedure you pro-
t pose to imlJrove t i ~8 as far as the University of Delhi iB concerned. It iB ~ 
enough for you tO~ me forward and Bay "Well, it means communal representa· 
tion". Yc;m suggest some' other method. Have you no method to suggest '! 
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You recognize that the Mussalmans have not received tbeir due, share and. y~' 
you sit tight there and you get up every now an? t~e  {lnd 8~ I ~m afr~d It 
is the same principle'. Yes, it is ·the same prmClple. and thiS will CODtlDU~. 
This is what I have been saying from the very begmnmg. We want the revI-
sion of that principle which has been responsible fur great injustice to us and 
we refuse to rontinue under that injustice. And let me tell you thstthe 
fight shall not end with this Bill. We shall go on ~ ti ~ e~ery ere till we 
get our due share in the administration of all the l!mversltles m t!le ~ou try. 

Mr. President (The Honourable Sir Abdur Rahim): The questIOn IS: .••• 
(An Honourable Member rose to speak.) 

The Honourable Member's Leader has already spoken in reply. 
The question is: . 
"That in clause 16 of the Bill, to lub·claUle (ii) of elause (1) of Statute 7 lD tbe proposed 

Schedule the following Proviso be added: 
'Provided that at least one·third of such teachera .hall b. Mu.lima· ... 
The Assembly divided: 

·,AYES-IS. 
Nairang, Syed Ghulam Bhik. 
Siddique .",Ii Khan, ·Nawab. 
Umar Aly Shah. Mr. 

Abdul Ghani, Maulvi l\oluhammad. 
Azhar Ali, Mr. Muhammad. 
Choudhury, Mr. Abdur Raabeed. 
Choudhurv. !\fr. Muhammad HUllaiD. 
~~ ~a  Sait, Mr. ·H. A. Sathar H. Yamin Khan, Sir Muhammad. 
Kazmi. Qazi Muhammad Ahmad. YUluf Abdoola Haroon, 8t!th. 
Liaquat Ali Khan, Nawabzada J\1ubammaa. Zafar Ali KhaD, Mawau. 
MUI·tuza Sahib Bahadur, 'Maulvi liyed. Zia Uddin Ahmad, Dr Sir. 

O ~l. 

Ahmad Nawaz Khan, Majo". Nawab Sir. 
Aiyar, Mr. T. S. Sankara. 
Azizul Huque, Tb.., Honoarable Sir M. 
Banerjea. Dr. P. N. 
Benthall, The Honourable Sir EdwaTd. 
Bewoor, Sir Gurunath. 
Chapman-Mortimer, Mr. T. 
Chatterji, Mr. S. C. 
C atLopad ~aya, Mr. Amal'eudl'a Nath. 
Da~a, Seth Sunaer LaU. 
DaluI. Dr. Sir Ratanji Dinahaw. 
Dalpat Singh, Sardar Bahadur Captain. 
Dam, Mr. Ananga Mohan. 
Deshmukh, Mr. Govind V. 
Habibur·Rahman. Khan' Bahadur Sheikh 
Haidar, Khan Bahadur Sham8uddin. . 
Imam, Mr. Saiyid Haidar. 
James, Sir F. E. 
Jawahar Singh, Sardar Bahadur Sardar Sir 
Kailaph Bihari Lall, Mr. . 
Kamaluddin Ahmad. Shama-ul-Ulema. 

The motion was ~e lltived. 

. Khal'e, Tbe Honourable Dl". N. B. 
I..alchaDd Na\'alrai, Mr. 
MackeowD, Mr. J .. A. 
)faitra, Pandit Lakillmi Ianta. 
Maxwell, The Honourable Sir Reginald. 
Muazzam Sahib Babadur, Mr. Mnlaammad. 
Pai, Mr. A. V. 
Parma Nand. BlIai. 
Piare Lall Kureel, Mr. 
Raisman, The Honourable Sir Jeremy. 
Ray, Mra. Renuka. 
Roy, The Honourable Sir AsokA 
Sargent, Mr. J. P. 
Spear, Dr. T. G. P. 
Srence, Sir George. 
Sultan Ahmed, The HODourlllble Sir. 
Thakur Singh, Major. 
Trivedi, Mr. C. M. 
Tyson, Mr. J. D. 
Zaman, Mr. S. R. 

The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

l{ The A 8embl~ re-assembled after Lunch at Half Past Two of the Clock, 
r. Deputy PreSIdent (Mr. Akhil Chandra Datta) in tbe Chair. 

Iyed Ghul&m Bhtk .&1l'&1l.I: Sir, I move: 
"That in clauae 16 of the Bill, to lub-claula (iii) of claule (1) of ta~ute 7 iD tbe propoled 

~(lIedule, the following provilO be added: 
'Provided that at leaet one-third of luch teacheT1l shall be Musliml'." 
Sub-clause (iii) runs as follows: 
"SlIch teacherl of lubject8 Qot alligned to the Facalty, but having in the OpiDiQll of 

the Academic Coancil an important bearing 012 tholt lubject., al may be appointed to til. 
Faculty by the Academic Council." . 

This Statute deals with the composition of the different facultiea. In the 
course of the debate on the last amendment, it has been pointed out that the 
fixing of a certain proportion in the different classes of teachers who are to be 
component parts of the faculties is ·necessary, Rnd it bas been shown in detail, 
bow meagre the number of Muslim teachera in the different faculties of the 

.2 
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Delhi University is. I have no mind to take up more of the time of ,~ ~' 
than il!! bbsolutely necessary. I shall not therefore repeat any ar u~t,a, " 
before; but unless Government consider consistency to be the' highest .,'. ,,~ ,  
think G:0vernment inay havEl by t ~8 time revised their po iti~ , and,l m&)r,_i' 
reply dIfferent f~om the reply which I got on the last motion and the repi ~ 
that I have received to so many of my amendments. These replies are usually 
very cryptic and very laconic and unaccompanied by any reasons. A y o~ I 
do not know what the fate of this a~e dme t is going to be. Sir, I iove~ , 

Mr. Deputy PreBldent (Mr. Akhii Chandra Datta): Amendment moved:' 
"That in claule 16 of the Bill, to Bub·clause (iii) of clause (I) of Statute 7 in the propoud 

Sc.hedule, the followinjl proviso be added: 
'Provided that at lealt one·third of luch teachers shall be Muslim.'." 
Mr. J. D. 'l"yl~  Sir, this amendment is the complement of the amend-

ment which waR negatived this morning and, as has been foreseen, I do not 
propose to acct!pt it. I have been asked whether I am satisfied with the state 
of affairs disclosed in the compoRitioll of the Faculties of the University, as 
read out to the House by my friend the Deputy Leader of th&" Muslim League 
Party. No, Sir: I am not satisfied. I think the comp08ition iR in some respects 
deplorable. Then I am asked what, other than'laying down percentages or 
proportions, is the remedy? Well, one remedy was suggested-a partial 
remedy anyhow-by ,my Honourable friend the Educational Adviser yesterday, 
when he urged that the authorities of one of the colleges in the university who 
could do this thing should themsAI \'ea strengthen their own staff in quality and . 
quantity, and thereby establish themselves more firmly in the University. A 
partial explanation too-I only give it as a partial explanation--of the present 
state of I\ffairs was also suggested by my Honourable friend yesterday whell he 
pointed to the difficulty which has been experienced, is-I think many of my 
friends on these benches would say is constan,ly experienced-in getting, in 
some spheres at all events, Muslims of suitable qualifications to come forward 
Imd apply for posts. They may be there, but they show reluctance' to come 
forward; and as an instance of that I may mention that in the college to which 
I have referred already, where at any rate one would expect Muslims of the 
requisite qualifications to apply and stand a good chance of acceptance, I find 
that a teacher of English who is a non-Muslim figures on the staff .... 

Dr. P. Jr. Banersea: Which college? 
Mr. J. D. 'l"y1lOll: The Anglo-Arabic ... 
lIawabllda Muhammad Liaquat Ali ][han: That is past history. 
JIr. I. D. 'l"yIOn: I do not know when they were appointed but my i fo~a. 

tion is they are still on the staff; also a non-Muslim teacher of MBthpmatlc8. 
This may be broadmindednes8 on the part of the institution: if it is, I would 
w('l('ome' it; but it could also bear the ini;erpretation that qualified Muslims 
were not available. I cannot accept the amendment. ' 

lIawabl&da MUhammad Ll&quat .AU DaD: Sir, I welcome that part of the 
speeah where my Honourable friend Mr. Tyson, has joined us in deploring the 
atate of atlairs in the University of' Delhi. My HonourBble friend has suggested 
some remedies for improving ~a.tter& which were pointed out by the Educational 
Adviser yesterday. He said that we could improve the position of Muslim 
teachers in the university by strengthening the staff of the only Muslim college 
here in quality and in quantity. As far fiS quality is concerned, I make bold 
to say'that our staff is in no' way inferior to the statl of other colleges. If they 
were inferior, then the university itself would not have recognised them ali 
1..eachers of the university. As regl\'rds quantitv, according to the new rule~ 
that have been framed by Government we will, i am afraid, hllVe to reduce our 
quantity, and if the quantity is reduced, the fault will not be ours, but it will 
he that of the rules that have been framed by the Education Department for 
t,he giving of grants to the various colleges. I had pointed oui this before and 
I mav have to refer to it later on when we ('orne to consider Borne other amend· 
ment·s. Then. Sir, my Honourable f~ie d has tried to' make out a strong case 
in faNOur of the. proposition that suitable Muslims are not available, by saying 
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that on the staff of the Anglo-Arabic College the tea:cher of English is a non· 
Muslim and the teacher of mathematics is also a non-)4:uslim. Apart from t~ 
fact that 'We are well known for being broad-minded" the first parrt' of m~  

Honourable friend's information is incorrect. The ~r o  who was engaged to· 
teach English was an :&nglishman and he retired last year. So he is no longer 
on the staff of the college. As regards the teacher in mathematics, he was 
tlugaged on the staff some yeaTS ago; 8S a matter of fact, he is one of the' 
oldest members of the staff, and I think it is to the credit of the management· 
of t a~ col.ege that they have not done any injustice to any member of the 
staff because he happened to be a non-Muslim. I only wish that this sense 
of justice prevailed amongst other authorities that have to do something with 
the university; I also wish that some sense of justice had dawned on the 
Government. ,The remedies that have been suggested, I feaT, will not do away 
with the evil which exists, and if we were to depend on these remedies, then 
we will have, I am afraid, to wait till Doomsday before the Mussalmallif llre 
able to have an adequate share. It is a vicious circle. A sufficient number of 
Muslims are not available, therefore a sufficient number of Muslims are not 011 
the various Faculties. Because a sufficient number of Muslims do not get & 
chance of being appointed, t.herefore a sufficient number of Muslims are not 
available. So if we were to go round and round in this vicious circle, I am 
afraid we will never be able to find a solution of this trouble. I have to repeat 
once again and I have no doubt in my mind that if the Muslims are given 
an adequate share in the authority of the university and are represented on the 
various bodies that administer the university, t ~y will' have opportunities of 
improvi~  their position in the university a's a whole. Unless we have that, no 
amount of pious wish can improve the position of the Mussalmans. As far 8& 
the amendment is concerned, it is exactly on the same lines as the l~ t one. 
As far 8S the position of the Government is concerned, I am glad to find that 
they have at last been convinced that we do ha:ve a legitimate grievance. But 
I, am a.fraid the remedy that has been suggested and on which Government 
seem to rely will not eradicate this evil from the administration of the Univer-
sity of DeIhl. ' 

Sir GeOfgeSpencfI: Let the question be now put. 

Maulvl Muhammad ~bdul GhaD1: It has just been pointed out that there 
is some chltnge in the attitude of the Government regarding the deplorable 
('ondition of Muslim representation in the Delhi University. But I feel that 
the change amount.s to nothing. It reminds me of the formula which has been 
taught ill our school days. There is a formula that (a+b)2=(llo+b) (n+b) 
but it is also equal to (a2 + 2ab + b2). So the change in the attitude of the 
Government is similar, and it leads to the same result in a.nother form, 
and nothing else. The.reply given by the Government is the same stereotyped 
kind of reply. A fri~ d of mine has just suggested' that the deplorable condi-
tion of, representation of Muslims on the Delhi University, should better b. 
decided finally and once for all whether to give any representation Or not; 
it. will be a good thing indeed if we know it. You know, Sir, that we would 
have been the last. persons to demand Aunn things if the Muslims have had not 
made any contribution to the Delhi University. The money is going to be paid 
out of the general taxpayers, and Muslims here form the bulk of t.he popula-· 
tion .and in all possible ways they are contributing to the adva'ncement of 
leammg here. " 

. I may remind the House that once an amending Bill. was introduced in 
thiS H?use that the Ali.garh ~ iver itv should have the privilege and the right 
to affiha.tecolleges outSide Ahgarh and run with lI;{usJim money all ovpr India 
B~t this. too was vehemently opposed by the Government· and nw d e~ 
Hmdu f.rlends ~ o. always. com~ out with the plea of nationalising. My' friend, 
Mr. KSIIBSh Blhan .Lal~, IS domg tIle same. Our difficult,v is that we do DO' 
'know where these Will end. .When we want a separate thing, it is denied to us. 
W e~ we want representatIon on common things, it is denied to us. In 
prautlce, all the doors are shut against us. It is nothing short of an irony 
of fate. However. we do not despair. We regard these failures to be the 
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surest sign of our success and we wirl succeed in the end. My friend, Mr. 
Kailash Hihari LaU, said that, there is so much communalistic talk that it is 
na:useating. When a man ,eats too much the first' sympton is nausea. As his 
'Community has eaten too much,' they shaH have nausea and they will have to 
,purge out. 

Kr. Deputy PreIld&nt (Mr. Akhil Chandra Datta): The question is: 
."That. in clause 16 of the Bill, to 8ub·clause (iii) of olause (1) of Statute 7 in the proposed 

Sch.dule, the following proviso ,be added: 
'Provided that. at reast one·third of luch teachen .hall be Mudim.'." 
The motion was negatived. 
Syecl Ghulam Bhlk lfa.lraDJ: Sir, I move: 

, "That ill clause 16 of the Bill, in sub·clause (iv) of clau •• (1) of Statate 7 in the propoeed 
'SchedGlc. after the word 'l'erlOJUl' the words 'at lealt half of whom' lhall be Mulilima' be 
inHrtfod ... 

Sub-clause (Lv) of Statute 7 runs thus: 
"such other p8l"lOl1l as may be appointed to the Faculty by the A.cademia Council Oft 

-.ccout. of their poIB8IIing ell:pert. knowledge ill a lubject or lubjecu aui~d to the Faculty. ,.'. 
As already pointed out, this Statute deals with the co~po itio  of the 

·.,ariona faculties and among the' persons who may become component ports 
'of any faculty a're these other persons. The wording of the sub-clause, as it 
-lIt&nds, shows that these other persollS will be appointed to the Faculties by the 
Academic Council and the reason for their apPQintment will be their possession 
'Of expert knowledge in a subject or subjects assigned to the Faculty. 

So, both the judge of their qualificlttions as to whether they possess expert 
knowledge or not and the authority appoinfing them to the Faculty will be the 
Academic Council, about the composition of which enough has been said before 
on the floor of the House. I wonder whether after saying 'no' to my last two 
amendments which deltlt with the teachers of certain subjects being member! 
of the Faculties Government will have a different answer to this \1mendment of 

... mine ready by this time. The other day, in defending the many inconsistenciel 
of a very leading politician in India, it was said, that the great· American author, 
Emerson, had said that consistency is the hobgoblin 9£ small minds. I expect 
that the gentlemen adorning the Government Benches are not smaH minded. 
They possess great minds and they will not run Itfter consistenc,y, resulting in 
detriment to their gc;x>d ·name. 'fhey may very well·take one view on one point 

. and, 011 a slightly dIfferent poipt, be capable of taking a different view. 
Now, the class of persons who are in contemplation in this Bub-clause ',;; 

really very different from the teachers contemplated in sub-clauses (ii) Rnd (iii). 
Those teachers who were contemplated by those sub-clauses are teachers of 
the University, while these persons need not be teachers lit. all. They ma.y 
belong .to different professions and irrespective of the walk of life to which the,v 
belong, the AcadeIpic Council may consider it proper and conducive to the 
efficient working of ·s Faculty to appoint them to the Faculty. I think no 
harm will be· done at all to a'nv non-communalistic interests or anv cultural or 
educational interests if. the scope of this is widened so as to 'enable some 
Muslims to get in by this door. I wonder whether this is a door or a window 
or u skylight. Anyhow, the idea is to enable them to get into the Faculty 
through this lJ.'perture. I am. very sorry to have to remark incidenta,lly that 
our Honout-able friend Mr. Tyson not only in the ordinar.v sense of the phrase 
does not see eye to eye with us but even literally he does not see eye to eye 
with us. When ivi ~ his stereotyped answers he looks at his papers and his 
desk and not at us. He must look at this problem with an open heart and with 
an open mind and, judge every amendment on its own merits and not simply 
say that as he has a'lreadv said so many times about Buch and such amendment!! 
he is unable to accept this particular amendment. Let him tackle t,he problem 
in some detail and judge of each amendment a's it ,comes up independently, 
whatever his decision mav have been on the other amendments. Sir, I move. 

Kr. Deputy Prelldeni (Mr. Akhil Chandrs Datta): Amendment moved: 
"That in clauae 16 of the Bill. in lub-claule (;11) of claule (1) of Statute 7 in the propGlld 

Sched,.le after the word 'perlons' the word. 'at iealt half of "horD shall be Mumma' be 
ineerted." 
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Xr. ;r.D: "1'y1Oll: Sir, the possession of expert knowledge in a 'Subject 

3 M assIgned to the Faculty is the desideratum in clause (iv) of Statute 
P.. 7(1). How can we reconcile that with a requirement that half of 

the persons . should belong to a particula:r community? 1 cannot accept it. 
1Ir. JI\1bammRd. AIb.u' All: Sir, I find that all ayenues to enter the Univer-

:sity of Delhi have been closed for Muslims. If there are any Muslim experts 
. even, they will tind it very' difficult to enter this University .. We have be~  
denied the right of entrance for teachers and professors and. III the AcademIC 
Council or in the Executive Council by nomination of by any other way that we 
have tried on the floor of the House. I find it is no use for me now to make 
an appeal to the Government about our rights. Only the other day, Govern-
ment fixed a number for our Harijan frieM8 and issued a communique on t.he 
aubject. They did issue a communique about the Mussalmans too at one time. 
But I doubt very much if the Government is honest in its ,communiques and 
declarations. . . 

. I would however address now to my non-Mushm brothers and refer them 
to the statement of the Honourable Mr. Tyson as to how the M;uslims have 
been tolerant in their own college, the Arabic College. That statement should 
be a very clear eye-opener as to how the Muslims have been able to entertain 
English professors as well as Hindu professors. We have also got Hindus as 
Professors of Mathematics and English. It is not because we cannot find 
Muslims for these posts; because there are hundreds of Muslims going about 
with their applications for posts in colleges and in Government departments. 
But if the Muslims find that there is a competent Hindu, they do not stop 
short of appointing him. So, I would ask my friends here to be a little tolerant 
today at least and thinlt twice before opposing us in this House. It is not only 
one instance that I can cite. If my Honourable friend Dr. Sir Zia. Uddin 
Ahmad were to stand up and narrbte here, he will be able to say how many 
Hindu and English professors we have had in the old M. A. O. College, Aligarh. 
sud how many we have even now in the Aligarh University. Only recently, I 
find, they have appointed two Englishmen to teach English. If these facts are 
not an eye-opener, then I would !lay that it is simply a sort of colour prejudice 
to some and it is a religious prejudice to other.s that has clQuded their minds. 
We have never said that we do this simply to placate other coinmunities. We 
do it because we know that we do not make any differentiation between the 
Hindus, the Christians and the Muslims. That is not the case in other colleges 
of Delhi. There are practically no Muslims in the other colleges of Delhi. I 
am sure I am not wrong to that extent. 

If we are broa~-mi ded, I hope you will not be narrow-minded. I expect 
my non-Muslim friends will not be. narrow-minded as they always claim to be 
the majority community. They are just like elder br9thers. So, I ask them 
not to be so narrow in their views. Sir, I support the amendment. 

Qui Muhammad Ahmad Kal!Dl: Sir, I am thankful to my Honourable 
friend Mr. Tyson that he has assigned some rea o~ for opposing t i~ amendment. 
~o far .as I coul~ understand him, his only reason is that techllical knowledge 
IS reqUired for thiS purpose and that is why he has opposed it. May I ask him 
that m case where there is no question of technical knowledge, wili he be pre-
pared to accept our amendment? . 

Kr. Kallash ~i ari Lall; - Bir, 8S my friend Mr. Azhar Ali has made an 
appeal to the non-Muhammadans to be charitable . . . . .. 

JIr. Jluhammad Ashar.Ali: Not to be narrow-minded. 
Mr. ~ BJhari ~all  I will correct myself and say 'to be just. I think 

I should tell him what IS the right way to be just. 
The BO~ble Sir Sultan .Ahmed (Leader of the House): I do submit 

respectfully, SIr, ~ at t~e o ~ urabl~ Member should confine himself to the 
ame ~me i_ ~e I! ~ am ta~tm  With a big speech on the general question 
of Hmdu-Mushm umty or Hmdu·Muslim disunity. I submit that would be 
completely out of place. \ 
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Ill. Deputy Pr8lid&llt (Mr. Akhil Chandra Dattilo): At tms 1&1e stage, I 00 

hope that every Honourable Member will confine himself to the actual motion 
before the House. . 

Ill. J[ailllh BJhari La11: Sir, I would abide by the sense of the House and: 
oblige the Leader of the House. I was only referring to the point made by Mr. 
Azhar Ali because I thought that his appeal should not go unheard. So far 
as long speeches are ooncerned, that ie: beyond my control because the House is 
not under my control. 

My friend Mr. Azhar Ali referred to the appointments in the. Aligarh Uni· 
'versity of non-Muhammadans. Surely, it was not out of chrmty, that nop· 
Muhammadans were ·appointed. There must be ~ome reasons why non· 
Muhammadans were appointed in the Aligarh University. It must be that they 
were satisfied with the merits of these professors and thought they would mab 
a good contribution to the teaching staff of the University. .1 am prepare~ to 
give that credit to my. friend and I want t~~t the same cre~lt ~o uld be given 
to other Universities also. If the authoritIes of other UniVersItIes say that 
they are making the appoi ~me t  only b;r keeping in view the merit of the 
persons concerned, that credIt should be gIven to them. Of course, I do not 
say iliat they should be unjust to one .com~u ity, and partial to the ot ~r. 
From the figures that have been supplied, It seems that there are Muslim 
professors also in the Delhi University. Now, the question iii raised that except 
for Persian and Urdu and other allied subjects, no Muhammadans are iaken for 
English, Mathematics and such other subjects. It may be so and I wanted 
to ask a question on this subject when some allied subject was being discussed 
the other day, but how many Muhammadans take up the post-graduate 'studies 
in subjects other than Persian and ,Arabic? So far as my knowledge goes, in 
Patna University, and in my College al ~, because of leniency, because of 
fa,cility in these subjects, the Muslim students take mostly Arabic, Persian 
or Urdu for their post-graduate studies. Naturally their number must be more 
iD these subjects, and theIr number must be very few in general subjects like 
Mathematics, Philosophy, English', etc. It is not a fact t,hat on account of 
dearth of candidates, they are Dot taKen. I do not say that there are not any 
Muslims really well up in Mathematics or Philosophy or English or History 
or Economics, there may be a few, but, if at the time of appointment, their 
merits are compared, they may' not come up to the level of other candidates, 
So far as I CaD see, my Honourable friends who have supplied the figures have 
not supplied any figure 6f ,post-graduate scholars and of those who npp}ied far 
ProfesE.ors· posts, they have not said anything' about the comparative merits of 
the applicant,s. It should not be that because they are Muslim applicants, they 
should be appointed as Professors of Mathematics or English or History in 
preferenre to abler can<fidates who come from' non-Muslim communities. I do 
pot say that there are not eminent men smomg Muslims in the field of Mathe-
matics. If there are any such, like ml' Honourable friend Dr. Sir Zia Uddin 
Ahmad, they are bound to i e~ When such scholars are shut out, then of 
course there ifJ injustice. You c,ome ,out with particular cases. Here is a 
case of a 8chol8J' who has got such and such University degree, and he has been 
shut out 1D comparison with another who is decidedly inferior in merit. ThaD 
of course a good, case can be made 'out. But simply because one is a Muslim 
or a Hindu or a' Christian and he has heen an applicant and he has not been 
taken, that does not sound good reason. I hope that my Honourable friends in' 
the name of justice would not try to persuade the House or the authorities that' 
simply because one 'belongs to a particular community, he should be taken in 
the tea~ ~  staff .and that .he should not be ue([lect.ed_ After All ins a question 
of merit m teachmg, and If you take people of inferior merit and, only in the' 
a~e ?f. co~mu al representation even in the teaching staff, you will surely be 

~Ol  lDJusttce to the very cause of learning which you want to encourage. Ii; 
1S for t a~ r~a o  I say that such appointments should not be made, in the 
name of Just1ce, from particular community only. I hope I have made my: 
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point clear. Of course, I am not fOf:' doing i u~tice to any community in th£:o 
matter of appointments, even when there are candidates equally qualified or 
more qualified than the other candidates. They should not be shut out simply 
on the score of community. That surely is injustice. If my Honourable 
friends have got any particular instances that such and such a brilliant scholar' 
though having greater merit than, such and such a scholar was actually shut out 
on such and such nn occa!o;ion, then surely that would- be a good case for con-
demning and ,I say that the Government or any authority which is party to 
such a course of action stand$ guilty. But simply in the name of communal 
represtJntutioll, the service should not be spoiled or the efficiency should not 
be impaired. On t ~ e grounds, I oppose the amendment. 

Dr. Sir Zla 'Uddin Ahmad: Sir, in spite of the speech eli! we on this side have 
been delivering for the last full one week, my Honourable friend Babu Kailash 
Bihari Lall has not understood the view point of Muslims. We never proposed 
that a person should be appointed simply because he. is a .Muslir;n. What we-
do press is that a Muslim should not be declared disqualified Simply on the 
ground that he is a Muslim. That is our position. We do not want a person 
to get in simply because he is ,a Muslim. We want that a person should not be 
turned out simply because he is Q Muslim. The.' is our view point that we 
have been advancing from this side of the House. . As regards the number of 
post-graduate students, I want to give a reply to my Honourable friend. 1 
have been trying my level bQst to have more students ~ Persian, Arabic and 
Urdu. Unfortunately, I have not been able to get. We even offered scholar-
ships.of Rs. 30 and Rs. 35 a month for students who take up Arabic, or Persian 
or Urdu for post-graduate course. We did not get enough men. Take one 
subject, 'Geography. All the students who take Persian, Arabic or Urdu put 
together would not be evan half the number of I!tudel1ts who take Geography 
alone or English alone or History alone in the Aligarh University. These are 
the three subjects which are exceedingly popular among students-History, 
Geography and English. Persian, or Arabic or Urdu is no longer popular. 
Now, again the number of students who take up Science subjects is much 
greater than before. Ill' B.Sc., third year, the number of students who have 
taken up Mathematics alone in Aligarh University this year is about 150. The 
number of students who have taken up Physics, Chemistry alone in one class 
are 200. My difficulty has been,' our chief' complaint has peen that enough 
number of !1tudents dOllot offer themselves for pO!'1t graduate course in Persian', 
or Arabic or Urdu. Evidentl:y my Honourable friend Bahu Kailash Bihari Lall 
does not understand these things. He seems to be living twenty years behind' 
tim~ . In Science subjects and in General subjects like History, Geography 
and English we get more students than we can possibly admit. We have got 
DO room for all of them. 

, Dr. P. N. B&DerJea: What. abont Economics? 

Dr. Sir Zla U'ddtD Ahmad: Economics ought to be exceedingly popular in' 
India, because it is a subjbCt which suits the Indian mind. But unfortunately 
the teaching at present·does not come up to a very highstande.rd and that is the 
only reason why a large number of students do not take up Economics and' 
other such SUbjects. 

The fact of the matter is that we on this side of the House want only a fair 
deal, a fail' chance. We do not want any kind of favouritism. The davs of 
favou~iti m are gone. I do not want that MUFllims should get any fa·,·our. 
That IS n?t a good thing. w,e. stand fo!, open competition. Unfortunately we, 
are not .swen equal opportumtles. Though we are assured that it is open fb 
all peopl~, .yet, as ~ repeatedly said, it often happens that we are not given equal' 
opportumtles. ThiS defect we want tp remove. We want, on this side of the 
ou ~, equal ?pportunities for Muslims. For example, if you take a person 

by ~I ed electIOn, we have seen what the result of mixed election has alwavs 
been. It is on account of this experience that Government have agreed to, 
separate electorates.. As I said already we, Muslims, do not want any favour~ 
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we only want a fair deal. We find that in appointments there is no fair deal. 
That is what we are fighting against. I can once more assure my Honourable 
friend Babu Kailash Bihari, Lall that the numbers of Muslims who take up . 
Persian, or Arabic or Urdu are very small. There are more students who offer 
Geography, English, History and other subjects. They come in large numbers 
and that is why we want more appointments for Muslims who are competent 
and who can compare themselves with others, given equal opportunities. 

1Ir. Deputy Pruld8Jlt (Mr. Akhil Chandra Daita): The question is: 
"Th.t in clau .. 16 of the Bill, in lub·claul. (tVi of clauae II) of Statute 7 in the proposed 

liehedule after the word 'peraoDl' the words 'at. aut half of whom shall be Ml1Ilims' be 
ia .. rted .... 

The motion was negatived. 
8.J1d Ghulam Bhlk _a1raDg: Bir, I move: 

"That in claD .. 16 of t.he Bill. to el..... (a) of t~t.te 8 in the proposed Schedule the 
following b. added at the .nd:· 

'at leu. one·third of whoee membera .hall be M.liml'." \ . 
Clause (II) of Statute 8 deala with the constitution of Committees of courses 

and studies in which my amendment proposes that one-third of the members 
.hall be Muslims. I think in a matter of this kind which is of the highest 
importance to the educational work of the uuiversitiy, i.e., committees charged 
with the duty of prescribing courses of studies and laying down the syllabus, 
the representation of Muslim .. is a matter of vital importance.' No doubt in 
the course of the many speeches made by me and others in connection with 

· other amendments we bave been pointing out why on a certain bodv the 
representation of Muslims is necessary, but I think the amendment Which I 
am now moving concerns a matter which yields to none of the matters so far 
discussed in point of importance and necessity. Prescribing the courses and 
preparation of syllabus is really the most important part in the actual practical 

· educational work of the university and if that matter is left in hands which may 
not be well enough informed or well enough disposed towards the needs of the 
Muslims, matters may go wrong very seriously indeed, It hos often happened 

· that some book is prescribed for a certain course of study; each member of the 
·.Committee which prescribes it is not supposed to have read it. One or two 
may have read some particular book and taken a fancy to it and may consider 
it a useful book which should be included in the course of studies. He tells his 
colleagues in the committee and they trust him and accept his opinion. It then 
turns out that the book contains matter which is most objectionable and 
·offensive from the point of view of a certain section of the community,-using 
·the word "community" in the large sense, and not talking only of t,he Muslim 
<lommunity or the Muslim nation. Sir, I can give a number of instances but it 
is hardly necessary. ROfaks in history have been prescribed which contained the 
most objectionable and unfounded libels on Islam and Islamic history and the 
'heroes of Islam; books have been prescribed containing the most obscene 
matter; matter subversive of Indian culture and subversive of the healthy polio 
-tical ideas which we think our young men should imbibe; books h-ave been 
prescribed in which the tenderest religious feelings of a particular community 
have been wounded by its contents. Attacks on the . life of the Holy Prophet 
-have been made. and there have been- many other such cases. I therefore say 
that in the constitution of committees for prescribirij:t tlie courses of study it is 
necessarv that a sufficient number of Muslims should be included alo ~ with 
non-Muslims. It is a matter of the hill:hest importance and I will ask my 
-Honourable friend Mr. Tyson to give' this matter more serious t ot,l ~t t~a  
appears to have been given to many of my amendmenta, and not brush It aSIde, 
'With the laconic repl:v that he is unable to accept it. Sir. I have got certain 
iill~l1re  here Bnd my Honourable friend N'Qwabv.ada Liaquat Ali Khan ,has give!! 
-the details. There are 56 members of these committees of coursctl and studies 
of ",,110m nine only are MusUms, one of whom happens to be 8 member in the 
.ubject of Economics, two in t,he spbje('t of History, lIix in Arab.ic, Perllian and 
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Urdu. So r~aUy o ~y three of them relate to subjects which are not speciaLLy 
<lonnected with MuslullS and six are there because of Persian, Arabic and Urdu. 
A.s to Science: in ~y ic  there are 5 non-Muslims-Muslim nil; in .Chemistry 
. there are 4 non-Musllllls-Muslim one' in Biologf there are 5 non-Musli.llls-
Muslim nil. ' , 

. In the Faculty of Law, there are 7 non-Muslims and one Muslim. Such is 
the state of things obtaining a't"present and unless a change is made in the law. 
we are afraid, Sir, either matters will remain as they are or they will go from 
·had to worse. Sir, I move. • 
.lIr. Deputy PreIlclent (Mr. Akhil Chandra Datta): Amendment moved: 
"That in claale 16 of t.he Bill, to ellale (a) of Statute 8 in the proro1ed  Schedule the 

'following be added at the end: 
'at 1ealt one-third of whOA membera lhall be )lallima'." 

IIr. I. D. 'l"J1OD: Sir, I can well appreciate my Honourable friend's anxiety 
to have representation for his community on these ~port~ t ~ommi1 tee.8, ~U1i 
I have already explained' that I am unable to accellt In thiS Blli the prmclple 
. involved in the amendment., namely of statutory communal reservation, and 
,therefore, Sir, at the risk of being stigmatized as "consistent" I must resist the 
amendment. 

~ Kuhammad Yamin Khan: Sir, I was surprised and rather disappointed 
at .the reply of my Honournble friend, Mr. Tyson, and the way in which ~e 
brushed aside such an important question while realizing that it was essential 
that this community should be represented on· these committees. He said 
briefly that it involved the communal question ..... 

Dr. P. 11. Banerjea: Because he wants to save time. . 

Kr. J. D. Tyson: I did not say that it involved the communal questionj I 
·said it involved statutory communal reservation. 
Sir Kuhammad Yamin Khan: Sir, at this time I ext>ected him to propose 

something and give some kind of indication as to wha.t method is proposed to 
be applied by the Government. If there is not to be. a statutory provision, 
then how otherwise does he propose to secure representation of Muslims' on 
these important committees. There must be some proposal or suggestion. We 
on this side are absolutely in t?-e dark as to what the Government has got in 
their mind and in what way they propose to secure the representation of 
Mussalmans. . 
AftElr all, the Government knows that some of the prescribed bookEl wert1 so 

objectionable that they caused great resentment in the minds of Mussalmans. 
and it so happened because at the time when they were prescribed there was 
nobody to advise and put forwa.rd Muslim point of view. It only became 
• known when it was too late and so nothing could be done for a year or so. If 
there had been Mm;lims 011 those committees they would certainly not have 
allowed those books to be acc~pted as courses of the University. If this is 
true-and my Honourable friend realizes that it is so-and if he feels that this 
evil should be eradicated and realizes that it can be eradicated by proper 
Muslim representation on these Committees, tben, may I know what is his 
suggestion ~ If he does not agree to make a statutory .E!'ovision for communal 
representation, then what else does he propose to do? He ought to have told us 
on behalf of the Government that although he was unable to accept this amend-
ment he was going to tackle the problem in this or that manner. He should 
have said whether he would take us through the backdoor or frontdoor. That is 
essential and, I think, in the absence of any proposal or suggestion from the 
Government, ~ve are very much disappointed. With these remarks. T support 
the amendment. _ 

JIr. Deputy Preaklent (Mr. A.khil Chandra Datta): The question is: 
"That in clanle 16 of the Bill. to c1aula (a) of statute 8 in the proroAd Schedule the 

lo!1owina: be added at the eDd: . 
'at least one·third of whOM membel'l shall be Hualim.' ... 

The motion was negatived. . 
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81ed CJhulam Bhik lfalraq: Sir, I mQve: 
"That in clauee 16 of t.he Bill, Statute 13' in the propoBed Schedule be omitted and the' 

Bubsequent Statute!! be re·numbered accordingly." 
Statute 13, you will see, 'is in re~pect of withdrawal of degrees and diplomaB'. 

It lays down: 
"The Court may. on the recommendation of the Executive Council, by a relOlation 

pueed with the concurrence of not. lei. than t.wo-third. of t.he member. vot.ini. wit.hdraw 
any degree or diploma conferred by the Univerlity." ' 

Sir, as the Statute is worded, it appears that the degree or diploma of this.. 
University is a very shifty and risky thing. If the wording of the Statute had 
indicated the grounds on which a degree or diploma may be withdrawn one 
might have considered whether such a ground is valid for the withdrawal of & 
degree or diploina. But the only pre-requisite to the withdrawal of any degree 
or diploma is II. decision of the Executive Council and when the Executive 
Council recommends to ,t.he Court that such and such a person's degree or 
diploma be withdrawn, the Court acts BS "Your most obedient., servant"; with-
draw!!! the degree or diploma. Reference is made to section 20 but when one 
turns to that section one finds that it is not helpful as far as the question of 
grounds on which a degree or diploma can be withdrawn is concerned. That 
section deals with the powers and duties of the Court and after recounting in 
clauses (a) to (c) specific matters with respect to which the Court is given power 
by that section, rounds up at the end by saying, .. Shall exercise such other 
powers and perform such other duties as may be conferred or imposed upon it 
by this Act or the Statute." 1 thought that, when I considered the present 
Statute objectionable because of its silen'ce on the point of the ground on which 
a degree can be withdrawn, perhaps section 20 might help me. 1 looked up 
that section and that was even more oracular and I could not understand it. 

I think the withdrawal of a, degree or diploma should not be left to the 
,whim of the ecuti~ Council because when once the Executive Council has 
under this Statute recommended that a degree or diploma. be withdrawn, the 
Court has no option but to withdraw it-"shall withdraw" are the words I So. 
we ought to have been told what were the grounds on which a degree or diploma 
could be withdrawn. To leave the matter vague is most dangerous. There 
may be an element in the Executive Council which may have predominant 
influence in the councils of the Executive Council: which may entertain, say" 
particular views on questions political, and may 'think that a graduate of the 
University who is carrying on propaganda opposed to the pontical viewB of the' 
Executive Council or the majority of it, deserves to be penalised-let his degree 
be withdrawn: let his diploma be forfeited. In that case there is nothing in the 
law to prevent such degree or diploma from being withdrawn and the Statute 11.8 
at present worded leaves the whole matter to the sweet will' of the EX'ecutive 
Council and the power, that may for the time being rule the decisions of the' 
Executive Council. To lay down Buch a. dangerous principle in the form of a 
Statute i,s, I submit, giving in the hands of a' mad man' It lethal weapon to kilt 
anyone. So I submit. Sir. that this is a matter which concerns the well-being 
of all the graduates. irrespective of caste or creed. It is not a communal matter, 
and I think it would be very dang-erouB indeed to incorporate that Statute as,.it 
stand .. in tbis Act. I do not think I need say at greater length or ~  greater 
detail what will follow if Buch a dangerous -l>iece of legislation is adopted by. this 
House. Sir. I move. ' ' 

Kr. Deputy Prelident (Mr. Akhil Chandra Datta): Amendment moved: 
"That in cl u~e 16 of the Bill. Statute 1:3 in the proposed S"heduTe be omitted' and the' 

Buh,pqaent Statutes be re·nurnbered aecordi ~ly." 

.r. 1. D. Tyson: Sir, I have li~te ed with curiosity to learn why my 
Honourable friend objects to this ta~te. It seems to me, Sir. that a Univer-
Rity which has a ~' regard for its own good name, must nave a power to remove 
frol'l1' its booh the name of any ~aduate who openly and flagra,ntly disgraces 
him.elf and the University at which he took bis degree. Such Statutes are-
common in the Statute Boolle of Universities. I have not examined an the-
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Acts of the Universities in India. but those that I have examined so far all 
have similar provisions. I happen to have here with me the Aligarh calendar. 
I find the Co~ of Aligarh may, by resolution passed by a majority of not less 
than two-thirds of the members present in voting, ,"on the recommendation of 

.the Executive Council ~t dra  any ordinary degree or diploma confen-ed by 
the University." 

My friend, I think, if I u der ~a d him right, felt that if there must be such 
.a power, and I think he felt that there should be such a power, it ou ~ to be 
hedged round with some kind of specification of the circumstances in which the 

...power could be exercised and the degree could be taken away. Sir, as I said on 
another amendment affecting disoipline in the University, and I would say the 
salUe here,-it is very difficult to foreshadow and embody exhaustively in a list 
All the possible ways in which a man who is a graduate of the University may 
disgrace himself, and 1 think it would be a hopeless task and an infructuous one 
for a University to attempt to make up any such Hst or catnlogue. The degree 
.cannot be liglitly taken away, for, first of all, you have a recommendation of 
-the Executive Council who are not likely to make such recommendation lightly: 
and then there is to be a resolution passed with the concurrence of not less than 
two-thirds of the members voting in the Court. I think, Sir, when my Honour-
able friend referred to having such a Statute "incorporated in the Statutes of 
the University" he was under the impresRion that this was a ne,,' Statute. I 
think he is under the impressiOrt that 'this is some wickedness that I have 
introduced into the present Statute, hoping that it would not be observed by a 
'Somewhat tired House. But this Statute was among the" First Statutes" of 
the University. For twenty years this Statute has been there. 

If.wabUd& KlIhammadLlaquat .&1i B.ba.n: How many degrees have been 
withdrawn? 

Mr. I. D. TyIOD: I do not know that any has been withdrawn. 
Syed GhuJam Bhik lfairang: It has a prescriptive right to be there. 
Ilr. I. D. TylOn: No. But in the twenty years of its existence, he has not 

been able to show that it hks been misused once. 1 think we must have a 
Statute of this kind, and my Honourable friend has not suggested any way in 
which it could be amended to meet his own difficulties about it. He merely 
Ruggests deleting it. I cannot agree to deleting what I regard as Ii very neces-
sary Statute for any Vniversity. 

Kaulvt Muhammad AbdUl Gbani: I could not follow the arguments 
.advanced by Iny Honourable friend, because 8 student after undergoing hard-
ships aud lots of trouble and spending lots of money secures a degree. Not only 
has the#poor fellow to suffer·; his parents have to suffer and the taxpayers also 
have to be taxed on account of the grant of a degree to the student. It is not 
as if he got the degree by the mercy of the Government; it is not a reward or 
priZE) or title; it is earned by labour. No ground is mentioned here in the Statute 
that for such and such a fault the degree should be withdrawn. It is all in the 
dark-to suit the whims and fancies of ,the Vice-Chancellor or the authorities 
of the University. We had a very bitter experience the other day-it was 
rightly pointed out by my friend Mr. Nauman that at Patna. a student, Mr. 
Azizur Rahman. who gave the information that the Vice Chancellor had acted 
against principle in asking certain examiners to pass certaiq students who had 
secured less marks. and to get certain students who had got higher marks to be 
failed, had to suffer and his degree was withheld although he was declared dulv 
passed. Does my friend. Mr. Tyson want this kind of thing in the Delhi 
University, that for the dishonesty of 8. Vice Chancellor the poor student who 
has spent so much should suffer? No indication of fault or offence has been 
~ive  here. The Penal Code is there and every offer;tce is defined; and even 
after mention of offence, persons accused have to take the help of defence 
('01ln8el and others and onl.v after that they are punished. But here the poor 
fl:'llow has to seek the help of the members of the Court, to go from door to 
dOtlr begging votes; and you are penalising him for no fault of his. Had there 
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been ally mention of Ii fault, 1 could have seen. some ~ e ~ It; but. wI.thOUi 
any mention of any fault at all, this sort of pUDlshlllent IS:l0mg to be 1ll1hcted. 
1 could have understood if you did it in the case of persons to whom you had 
given honorary degrees and then withdrawn their degrees; but these ~e ree  
have been earned at the cost of his money and labour aud you seek to WIthdraw 
.them for no fault of his whatever. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed 
the Chair.] . 

I cannot follow that. You know what is the state of things in India fo~ 
securing a degree. About fifty per cent. only are able to secure degrees and 
about 50 per cent. get plucked. The report of the Chief Commissioner for 
Education in India for 1988·89 says that out of a total of 20,647 students only 
11,885 persons had the fortune to secure degrees in 1937. About 50 per cent. 
had to fail. The authorities are not satisfied with this kind of punishment, 
that is, failure, but want to impose another nonsense kind of punishment which 
does not obtain anywhere else in the world. In no other part of the workT" is 
t.his kind of punishment inflicted. He should bave copied his home country. 
Is there any instance in his own country where a poor fellow, without knowing 
what is his fault, has his degree taken 'awuy? Has he quoted Ilny instance ill' 
England? I do not see any reason . . . . . 

. 1Ir •. 1. D. 'l'yIon: One does occasionally read in the papers of barristeH 
1~  dIsbarred, of a ..:llergyman being unfrocked, and of medical men having 

theIr degrees taken away for professional misconduct. 
. .a~vi Muhammad AbdUl Ghani: That is not a degree. The system ~Ilere' 
IS to dme, da ~e and ~cure deg.rees. A degree proper is one where a person 
has to de~ote hIS 8t~ tlO  and hI!:; labour and his -money. . 

Here lD -the Act, If you ,\\'ilI refer to section 40 you will find that there is a 
.mpplementary provision which says: 

" b~ Chancellor shall with the concurrence of not leu than two-thirds of the Members 
of the ti:ourt for the time beiDg iD India have power to remove the name' of any perIOD 
fttlm the register of registered graduate.. , , 

But there is no question there of taking away the degree. Now. more power 
j" going to be given in the Statute. How can it be in t.he spirit of the Act? 
Section 40 does not deal with this. It simply says that a graduate's name' which 
on PJiyment of certain fees is registered, can be removed from that register so 
that he is deprived of his voting power. It does not say or mention this hind 
of hardship at all. How mllny graduates have you produced in Delhi? In -1937 
out of 506 candidates who appeared at the examinations, only 207 secured 
degrees, and you are going to discourage them by this Bill. I mlty cite the 
example of the Aligarh University. We intend to bring in amendments to 
correct any mistakes there. We are not going to keep quiet. We know there 
is hardship and we W811t to remedy,the hardships. Yesterday I narrated a very 
hard case of that university; perhaps the House m~y remember that ~Ome 
students who were in the third vear class were ill for 4 or !i months and even 
then they secured pass marks fo; promotion to the 4th year class; but they were 
detained because they failed to secure 60 per cent. of attendance: the poor 
fellows secured 59 per cent; for shortage of one per cent attendance they we:::! 
(Jetained. Is that not a hardship? We are going to mend that kind of thins; 
,\\'-e are ~ot going to tolerate these things at Aligarh or at Benares or anywhere 
f,)se; we are not going to sacrifice the health and wealth of our future generation, 
(If our future hopes; everything depends on them; we haye to encourage them 
in all possible ways and not to mar their progress by thelie things and crush their 
spirit so that the new generation may be slaves to the Government. With these 
words I support the amendment. , 

Dr. P. •• BuerSea: Sir, I 'am sorry I am unable to agree fully with the 
.Honourable the Mover, of this amendment. He wants the whole of Statute 
13 ~ be omitted. I think there should be some provision for taking .. way 
.~I ordiplom8s. ' At the lame time it ~eem. to me that the power ~veD 
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here is a little too wide. The degrees should be withdrawn only for otJencel 
involving moral turpitude; and if those words are inserted in the statute I think 
there cannot be any possible objection. If wEf' cannot do this toaay, a suitable 
amendment may be moved tomorrow from the ov~r me t Benches or from the 
OppolOition Benches, so that a due safeguard may be provided against the abule 
of the power given by the statute. 

Some Honourable Membed: The question be now put. 
Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muhall1-

madan): I shall not take much time of the House on this issue. I think the 
Government representative does. realise that this is a hardship for which there 
can be no analogy. A student acquires a degree owing to merit, but if you 

4 withdraw the diploma or degree you cannot make him forget ull tho,. 
P.II. ite has lear1l1; you onl;y try to URe your force and power to make 

others believe that he has not uequired that merit, which you had already 
admitted that he had full,) deserved it. 1 cannot imngine what sense there can 
be in punishing a student in the mauner suggested in this Bill. We on this 
I;lde of the House feel that this ll1IlY work adversely against that nation or 
community which is not adequately represented in the Executive Council of the 
University and which may not have 11 voice. An analogy was introduced by 
Mr. Tyson about the Bar Council, that the members of the English Bar are 
debarred from practising. I do not think that that analogy could apply because 
the Bar Council consists of representatives of the Bar and the decision is taken, 
by members who are the colleagues of the person concerned, whereas in this 
case the Executive Council is not a representative of the student whose degree 
they want to withhold. The"e is another danger and it is this. This can be 
used as a weapon to suppress political aspirations of individuals, and it can b. 
ubused or misused in any manner according to the whim of the people (,! 
i ~ividual  concerned. This is a point which should be seriously cODsi,ierecl. 
We do not want that power should be given to the Executive Ccuncil or to the 
Vice-Chancellor to act in the manner in which the v or he would like to act in 
their own discretion. I hope I have mude it ubll d~ tly clear that it is a ard~ 
"[IiI) of a very high magnitude. No power on earth cun sit on judgment to suy 
that a certain mall does not possess the merit which he acquired by virtlle of 
passing Examination, and whieh had been recognised bv examiners of 'the univer-
sity and to which recognition was given by grant of a'degree or diploma. With 
these few words I support the amendment. 

Sir George Spence: Let the question be now put. 
Mr. Xalilash Bibm Lall: I propose to relieve the monopoly of my opposition 

to tQe amendments moved from those Benches by supporting this amendment. 
1t deserves consideration at the hands of the Government, because if there wall 
any question of withdrawing any diploma or degree that was conferred hOllOl'ary, 
it would have been something; such degree or diploma is always given with the· 
presumption that the man deserves it and he is worthy of it. But when it is 
earned by a man at great cost'of labour snd money, it does not befit the autho-
rity to withdraw it, becuuse it looks like this. If a Government servant is ('cn-
VIC ted of some ofiep.ce, surely he is unworthy to be retain eli in the service. Hill 
services must be dispensed with. But can it be right to ask that all his ear i ~  
in the past should be confiscated and he should be asked to deposit all the money 
back that he had earned? It can never be because it has been earned by the 
person by dint of labour and money. For flhe future you can lay down a condi-
tion, your service is dispensed with and so you will not deserve any more honour 
or emoluments. So even before conferring the degree I)r diploma you can think 
twice, whether a young man deserves that diploma or degree or not. That will· 
be something understandable, but once you have conferred· on him this diploms 
or degree which he has earned by his merit, to withdra,,, it because of his 
subsequent conduct il not befitting because it looks something like pilfering 
away from the man who h81 rightly earned it. As regards the foreign aMlogy, 
Mr. 'TYlion lIays that barristers are not allowed to practise. Bl1t I think perhapi 
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the degree is not taken away, o'nly he is debarred from practising,' which is quite 
a different thing. Here you propose to debar a person who has .!!ready earned 
the degree by dint of merit and expenditure, and you canno, deprive him ot it 
.because you think he is unw6rthy of it. You may, if you like, debar him from 
any further privileges or advantages. So far as honorary degrees and diplomas 
.are concerned, anything can be done. They are given on the specific under-
standing that the man deserves it and is worthy of it; and if he proves unworthy 
he should be deprived of it. But so far as diplomas and degrees earned by 
graduates are concerned, r think it will be something like pilfering away a • .118011 
who has earned the ~ i . With .these words I support the .amendment. 

'An Honourable Kember: Let the question be pow put. 
1Ir. Preld.den\ (The Honourable Sir Abdur Rahim): The question is: 

'''That the question be now put. " 
The motion was adopted. 
Mr. PNIldent (The Honourable Sir Abd),lr Rahim): The que!\tion is: 
"That in clause 16 of the BiU, Statute 13 in the proposed Schedule be ·omit.ted and the 

.sublequent Stat.utes be re.numbered accordiDib'.!' 
The motion was negatived. 
Byed. ~ BJalk K*q: I move: 

• 'That in clauae 16 of the BiU, clauae (I) of St.atute 14 in ti'he propoaal Schedule be' 
·emitted." 

This amendment of mine is in certain respects on the same lines as the 
m ~ dme ~ which has just been negatived by the House on account of the "ery 
CurIOUS a.ttltude aq,opted by the over ~el1t. My last amendment was 1.'011-
cerned WIth the power of the Court to WIthdraw s degree or diploma after once 
it. had been conferred. The fault which I found with the provisions of Statute 
13 was that it made the withdrawal of such degree or diploma for; all practical 
purposes arbitrary, that it could be done for unspecified reasons at tne ~ eet 
~~ill and pleasure Of. certain people, becau~e the grounds on which a degree or 
dIploma could be WIthdrawn are not speCIfically mentioned in the Statute nor 
specified at least to a reasonable and intelligible extent. My Honourable friend, 
.!'VIr. Tyson, had to take refuge in 8 certain statute which he quoted from the 
Aligurh Muslim University and, although he could not ssy whether he had 
examined the point whether similar and allalogous provisions existed in the 
ot·her universities, he believed there ~re similar provisions elsewhere also. 
Truly, Sir, if nny University has got a defective provision in its law, that can 
be no defence for enacting a simillt!' proovision hi ·the present Act. 

Then, he said that a statute to the same effect had been there in the Delhi 
University Act for 20 years. I fail to see the force of that argument.· Because 
it has existed for 20 years, it cannot be said that it has a prescriptive right to 
be there and that nothing should be done to disturb it. That is the reasonable 
and rational way in which this legislation is sotljht to be carried through I I 
was surprised even at the attitude of my Honourable friend Dr. Banerjes who 
professed to disagree with me and yet agreed with me. He felt exactly as 
I felt-that power was being conferred in such a dangerously vague form. He 
suggested au amendment. If an amendment on those lines dr approximating-
to it had been made or if the statute itself had been worded in that way, I would 
hllve had no cause for complaint. Dr. Banerjea really agreed with me, though 
he professed to disagree. However, let bygones be bygones. ~e provision 
which I am challenging is a curious one. In addition to being dangerous, it is a 
provision which all reasona.bly-minded people will like :to see expunged from the 
statute. Statute 14. deals W'ith the conferment of honorary degrees and says: 

"All proposal. for the conferment of honorary de~81 shan be made by the Academic 
COli neil to the Executive Council, and shall reqllire the aS8ent of the Court before lubmillion 
'to the Chancellor for confirmation. . 

Provided that, in cale. of urgency, th_ .Chancellor may act OD the recommendation of 
't!11! Executive Omucil only." 
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If QIl honol'al'Y d~ ree is going to be co fel're~ on ,some one a~d t~e proce.dure 
.outlined in clause (1) is followed, we need not obJect. If the Ulllverslty consIders 
;a person tit for the conferment of a degree of that kind, let it be conferred. 
~obody has any objection but the predioaID6nt in wqich the 'recipient of such 8 
honorary degree finds ~ elf is outlined in clause (2) which says: 

"~ y honorary degree conferred by the University'may, with the previous a.pproval of 
~ o.t irda of the members present at any meeting of the Court and the sanction of the 
oC a c~lor, be. withdrawn bY the -Executive Council." 
. Dr. P. N. Ba.nerjea: What about offices involving moral turpitude? 
Syed Ghulam Bhik N&iraDg: The same sublime vagueness has· been intro· 

·duced. If the authorities of the university consider the recipient of an honorary 
.dl.-lgree fit for a deg·ree honoris ClI'Ulla. surely the withdrawal of such a degree 
should not be in contemplation at all. If you honour a man today. why dis· 
honour him tomorrow. Where is. the deoency about it'. :I aeprecate the 
·existence of such a provision on this ground alone. I do not know really whetber 
personpges who deserve the honorary degree today will ever be likely.to be guilty 
·of any such thing as moral turpitude.or any misbehaviour which may amount 
i() what my Honourable friend, )fr. Tyson said-disgracing themsebtes. Usually 
liUch people are men of advanced age, men whose antecedents are well Imown. 
~v o c political.and other views are well inown. You confer a degree on them. 
V ery ofte~ ey happen to be gentlemen highly placed sooially. They may be 
.the Rulers of States or the Governors of Provinces. Many Govemorshave 
been the recipients of honorary degrees. We do' not grudge it. They have 
icrved the public long enough. There are also senior I.C.S. people with very 
·creditable careers. (An Honourable Member: "Like Mr. Panna Lan"). They 
may be the recipients of o o~ary degrees but'once you have conferred the hono· 
'rary degree on a man. why commit the soleciSm of withdrawing it., Let matters 
rest there, even if you happen to disagreE! with him politically. In the case of 
the recipients of these ~ orary degrees the only possible thing that can rankle 
in the heart of those in high quarters who are l'esp0-\lllible for the conferment 
'is the political behaviour of the man. Why then commit the mistake of o our~. 

ing a man· whom you do not consider sufficiently sober in judgment, sufticiently 
well behaved? Once you have honoured him, kt ma.tters rest there. Why go 
to the extent of withdrawing the degree? 

Sir, there is ·one thing very curious about this. I hl1ve every respect for the 
~e tleme  who have drawn up these statutes in whioh, to tell you the truth, I 
find so many holes. There is a very curious distinction jntroduced here. In 
the case of the withdrawal of a degree or diploma which is earned after a. hard 
-labour of 14 years, .it oan take place on the recommendation of the Executive 
'Council by the mere counting of heads. You have simply to count the heads 
and the degree goes although it has been obtained after at least 14 years hard 
work ilJ. the school and the university. But in. the case of the honorary degree, 
'\\:hicb nad been conferred more or less as a matter of favour or recognition d 
services. and which was not due to the attainment of any qualification or s;>elldil'!g 
:uny time for the attainment (If the degree. there is the sanction of the Chancellor 
I'rovided before it can be withdrawn. But you do not provide for 1\ similar 
'1 ~ctio  of the Chancellor in the case of the withdrawal of a degree or diploma 
which is obtained after hard labour. I submit this provision is absurd and it 
,win be in the interests of decency if it is omitted. ' 
Sir, I move . 

. Br~ President (The Honourable Sir Abdur Rahim): Amendment moved: 
'''That in claule 16 of the Bill, elaule (2) of Statute 14 in the proposal Schedule be 

..,mitted." •. • 

lIIr. 3. D. Tyson: Sir, I confess I was surprised that the previous amend-
ment found support in other quarters of the House than the quarter from which 
it was moved. I am afraid there is Q fundamental difference of approach to thi,. 
matter. I fully appreciate that the taking away 9f .a degree is a. hardship upon 
the person wJJo ~ I tlftnled the degree. but there is such a thing 8S \oya.1ty to 
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what is co~mo ly termed one's Alma Mater. I think that aspect wus entirely. 
overlooked m, those parts of the House where the matter was viewild, ~ tirely 
from the point of vie.w of ~e pprson who had taken a degzoee. Now ~ir ~
~e dealing as re~ard  this ame~d~e t. it  the .ta ~  away of ~Ilora_ri de ~ee . 
But I do not thmk that the prultllple Involved IS different. I thmk the Uni:ver. 
sity must have a power to take away that which it has itself conferred. If thl.lre, 
is anything in the point that these have not ·been earned at the University but 
have been conferred for other reasons, 1 think that weakens the case for taking 
away this Statute. There are parallels in public life, 8S regards titles o.nd 
decorations. Decorations won on the field of battle .are sometimes taken away 
when the person who distinguished himself on the field of battle by his valour' 
&ubsequently distinguishes himself by villainy in his public life. 
I regret that my argument abont the Statute not being a llew one has not 

been understood. Obviously I did not make it plain to my friend that it is :'Jot· 
because the Statute is 20 years there that I defend it. I did p~ t out to him·, 
that we ,were not introducing this but that it haa stood for 20 yea~. My pointe 
was that so far as I know it has stood entirely unquestioned for 20 years und' 
1 have' yet to hear that, although this opportunity for repression. has 'E!xistfJd nll' 
this time, it has actually been abused. 

8JId CJhulam BIdk HairaDg! It has been used. 
Mr. I. D. 'ry8on: Used or abused,-1 have ,not heard of either. So far as r 

know, it has not been tlseel Rnd '1 have never hell'l"d of a CBse when it has beeu 
abused. 

A~te tici  was drawn to the fact that the procedure suggested in the case 
which we are now considering is somewhat different from the procedure lnid' 
down as regards the taking away of an ordinary degree. But it must be recog-
nised that the procedure of conferring these honorary degrees is different. 'rhe' 
Chancellor is himself involved in the conferment of an f10nor8ty de f~ find 1 
think it right that in such a case the extra safeguard should be' there and that· 
his assent should be necessary· to the withdrawing of the degree. 

JIaulvi Jlubunmad Abdul GhaD1: Sir, I'rise on a point of order. I beg tb-
point out that section 28 of the Delhi University Act says: 
"Subject to the provisions of this Act, the Statutes may provide for all or any of the· 

following mat.ters, namely: 
"(a) t.he conferment of honorary degree •..... '." 

And then we have clauses up to (~~) but none of them pe ~ of withdruwal 
of degrees. It is only the honorary degree that hns been mentioned. By this 
amending Bill, only a portion of clause (g) has been sought to be nmended in 
which there is no mention of taking away the degree. Therefore, it is not 
proper for the Honourable Member to move this kind of Rmendment here. 

JIr. Preaident (The Honourable Sir Abdur Rahim): 1 do not thi_nk there is 
a~y force in the point of order. If the Legislature can confer honorary degree;;, 
they have the power to take them away also, which is now proposed. 

Qut .u &mm~ Ahmad Kazm1: , Sir, as, a matter of fact, I am in favour 
of the deletion of both the parts (1) and (2). I do not see any necessity for the 
Universities to view with each other for pleasing some big people. What" arE' 
these honorary degrees for? Are they really given to deserving people? My 
own ewerience is thl\t it is om~time  wealth !lnd sometimeR position in the 
C'ountry which attracts the degree of LL.D. and we always fail to undei'ste.nd' 
whether the person who really gets it deserves it. No,,", Sir, whllt would be 
the cnse in which that degree would be withdrawn? If the man loses his position 
or he becomes II. pauper. the clel¥"ee must be withdrawn .. If he continues to be' 
riab and a man of position, the degree must continue. . 
Now, Sir, there is a proviso in this clause which, is wot-thy of consideration 

b~' the House. It says: 
"Provi,ded ,thp,t, in ClUIes of urgency, the Chanc('lIor may net on tht" recomlllendatiog., 

of the Executive Council only:' .  - - -
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What cases of urgency can there be? The urgency may be that probably 

.they want to get 8 big donation from u gentiemllll who happeria· to hav.e cume 
to their city. There may be a danger that if there is deluy in the oonferment 
of that d~ ree, they may not be able to get that. donation. Therefore, a euse 
ot urgency would arise. Now, I ask you:· You haveto.ken the donation anJ. 
given him the ·honorary degree. When you are going to withchuw that llo11ora:ry 
degree, are you going to return the donation as well? Then you say you lire 
vel)' serious over these honorary degrees. My Honourable friend wus objl:letiug· 
to the question of urgency. The .question of urgency CQIlles here ouly aud not 
iu the case of. well-earned degrees. Only recently we read Mudlltne C ill . i~ 

Shek going to various countries in Europe and the Universities there were 
vying with each other in conferring degrees of Doctor of :r..aw. on her. What 
is the meaning of the degree of Doctor of Laws being conferred on such peoplt'? 
They m,ust deserve it by having read properly and by having undergone ull the 
labours and then ·come on a level.with people who ore really reamed. You are 
not entitled to degrade the position of learned men by bringing to their lever 
people who know nothing of learning and who get the lie degrees only because 
they occupy certain positions in life. 

Sir, I am in favour of .the deletion of the whole clause 14. There is no-
question of conferring degrees on people who do not deserve them. It is a.' 
disgrace to the University to consider cases of people who have not n·nlly 
qualified themselves for these examinations for which degrees. are conferred 
and still degrees Rre conferred on them on account of their position in life which 
position in life does not mean possession of knowledge which alone is the' CriteriO!l 
for conferring these degrees. Sir, I oppose the whole clause, but if that is· 
retained, then I support this nmendmei.lt for the omission. of clause (e) because 
once a degree is given to an undeserving person how can it be withdrawn. on the' 
same e c~ e. . 

Mr. Preaidel1t (The Honourable Sir Abdur Rahim): The question is: 
"That in clause 16 of the Bill, clause (!) of t~tute 14 ·:n the proposal Schedule. be-. 

omitted." 

The motion a~ negat,ived. 

Dr. Sir Zia Udd1l1 Ahmad: Sir, I move: 
"That in clauB!' 16 of the Bill, after Statute 15 in the proposed  Schedule the followin&: 

he inserted: 

'1 (~). ~ e U iverlli~y and all the Colleges aJ!.ll, Balls maintained or recognised by 
the University shall. be IDspe<;ted at leaat o. c~ in every :&ve years by a Committee to be 
cllllpd Grant Committee; which shall· COD8l1t of three l'ersons. two of wHom shall be· 
nominated by the Finance Member and one by the Chancellor and none of these members 
3hall ha ve any official connection with the University'." 

Sir, "in the older University Acts, we have. made a. provision for the inspeotion 
of the Colleges. You will find thnt the older Universities inspect CoIle<1eF;; 
affiliated to those Universities at least once in five years. In modem Unive;si-· 
I ties, we have provided 11 kind of penalty clause that His Excellency the I.oni" 
Rector, the Viceroy of India, has ,got the power to appoint a Committee of· 
Enquiry whenever ill his opinion things are not going on all right, and the Univer-
it~  has got the right to represent and to explain all those charges levelled against: 
it. So. SU, the provision in the modern Universities Acts is only a punitive' 
provision. It only operates when things go "Tong ond when they are not movin"· 
in the right direction. . . '" 

TIl€' :point which I should like to press is entirely different. In the United· 
Kingdom. they have a Committee of this kind which is called the Grant Com-
mittee. It is not appointed by the Board of Education, but it is appointfld by· 
the Chancellor of the Exchequer. . This Committee visits lind inspects nil the· 
Pniversities in the United i ~dom at least once a year. They really exnmine 
:l1ld recommend to the Chnncellor of the Exchequer how much ~ra t Il particular 
tTniversit;v requires. They are persons who examine what particmlnr iDe. 
partmenb; . nre exceedingly weak which require to be strengthened. They 
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l'ecommend where there is duplication of work in the Universities which Bre :lll 
nnanced by one common fund, These are the persons who go to the Universities 
as friends. They do npt gO there simply to criticise their work. l?rOIIl experiellce 
we have found that this Grant Committee acts in a very beneficiaJ manner 'aud. 
this Committee is very much dPRreciated not on1y by the Education Depnrtment 
or the·Finance Department but also by the Univel'sities themselves. Now, I:\ir, 
I think most of the Universities would very much welcome a friendly Committee 
of Inspection who may give them friendly advice as to the defects that alreudy 
exist in that University. and consider the genuine demands and requirements of 
that University .and· lay them before the Chancellor of the Exchequer. 'l'heir 
l'ecommendations are not examined by the Education Department, but they are 
tlxomined by the Chancellpr of the Exchequer and they are of very great help 
to the F'mance Department. A thing of this kind really exists in the United 
Kingdom and it has been' workirig very satisfaotorily !lnd it has been in 
existence:-I cannot recall exactly ',for how many years, perhaps Mr, Sargent 
will be able to tell us-perhaps for nearly twenty years and this X;:ommittee hilS 
bE>en working very satisfactorily. I strongly recomQlend that a Committee of • 
tbis kind ought to be started here in India. I am conscious of o~e difficulty' 
that some, Universities are supported by Provincial funds and not by funds of the 
.oovernment of India. In this case, also, it is very desirable that there should 
be some kind of co-ordination and I am sure the Provinces will very much appre-
.ciate the appointment of such a Committee. I have put !own 'Chancellor' and 
1 have not put down 'His Excellency the Governor General in . Council , for this 
reason that whenever there is inspection of a University, which is maintained 
by Provincial funds, ~ should have the opinion of the Chancellor.in the selection 
·of one person out of three in this Grant Committee. 

I have seen the reports of this Grant Committee in the United Kingdom. 
and I have investigated the matter locally and I asked the authorities of the 
Unwersities in several cases about the working of this Committee. I thought 
this was an omission in our educational system. They allow things to hang 011 
for a very long time until the public demand for a Committee of Enquiry or the 
Provincial Governments only move when there is a public scandal. It is not 
enough that we ought to stop this scandal, but that we ought to stop before the 
scandal occurs. If anything is wrong, it ought to be stopped in time before it 
becomes too late. 

There is another differenGe between a Committee cf EnqUiry and a Grant 
. Committee. , When there is a Committee of Enquiry, the University is always 
as;ainst it.. In this case when there is 0. Grant Committee, and If it visits the 
U!liversity, public opinion is always in favour of the findings' of slJch a Com-
mittee. This makes an enormous difference in the report08 and in the workings 
of. these two Committees, It is quite possible that my Honourable friends who 
are dealing with Delhi University may ask why should this particular provision 
find a place only in the Delhi University ena.ctment1 Why not in other Univer-
Aities? I quite agree that there ought to be such a provision relating to other 
Universities as well. I would not mind if similar Statutes quite independent 

. of this Bill, are introduced to operate in ,t,he case of all other Universities in 
India. I published sometime.llgo an article on the post-war reconstl:uction of 
education. I am given to understand by the reply given by my Honourable 
friend, the Secretary to the Department of Education, that a similar ,thing is in 
progress under his Department. It is still Gonfidential and we do not know 
what it is. But I am given to understand that this is one 01 the points which 
they are seriously considering in connection with the post-war recoT'struction in 
~educatio . Why should we wait for post-war reconstruction. If a thing is ~ood, 
why not start immediately. If a thing is good for all the Universities, why not 
be,im with the Delhi University and make a beginning with Delhi and ext,end 
'RIe operation of this provision to all the Universities. In the first instance the 
Universitie.s which come within the purv~e  of thf> Government of India. and 
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'later.on .the Universities which are financed from Provincial funds will accept it. 
It.is to .the advantage of the Universities, it is to the advantage of the Provincial 
.<io:vernments., ·and it is to the advantage of the persons who hold the purse bf 
the Hro.vinces .or of the Government of lildia. • 

Another. point is that in India we have got very little opportunities for re-
search and it is impossible to duplic.ate research among,the various universities. 
If we have a Grant Committee of this kind they will decide what particular 
type of research should be curried on in a particular university.· At present we 
:have o ~ one professol' doing research work and he is very much handicapped 
for want .of books and periodicals; but by the help of such a committee a pllrti. 
·cular college may specialise in a particular subject. We may provide this univer· 
sity with books and periodicals and with necessary materials and students who 
carry on .research in any part of India. may go to this university for research in 
thatparfiicular subject. We know it is exceedingly difficult and expensive to 
have du,pliaation in this particular direction. Therefore this higher research 
is one .of the subject.a which must be centralised in one university and - we 
should not waste money on the same research in every university. It mny of 
·course be·distributed among two or three universities which are far apart so 
that ·students may not have to migrate from one place to anotlJ.er. That is 
of course possible but I tbink it is a thing which is very badly needed apd it is 
not· too late to .make a beginning now and accept the principle in the Delhi 
University ,Bill and gradually extend it to other universities, first to the univer· 
sities under the control .of the Government of India, then to those under the 
Provincial Governments Qnd then to those maintained by the Indian States 
because they would welcome and help in this particular work. These men are 
110t connected with the universities but they have got experience of university 
education and university administration and their advice would be very helpful. 
They would advise as regards affiliation, as regards creation of colleges or as 
regards the introduction of the compartmental system of examinations on which 
my Honourable hie.nd Maulvi Abdul Ghani is so keen. The maximum period 
will .be 1i;ve 'Years for any university but there are many problems in ·:!very 
university. 

Speaking from personal knowledge of my own university I can say that. I 
would welcome the advice of a body of experts on quite a large number of pro-
hlems which are' awaiting solution. We no doubt solve them in' our own manner 
but we have our own prejudices -and the advice' of impartial experts without 
lIny prejudices will be very much appreciated by every university. An additional 
advantage is ilhat when they say that, a particular department should be encou-
r~ ed it will be binding on the Finance Member, if the finances of the COUIlU'y 
permit, to give a grant and to have that department well established and deve· 
loped. It will be useful to the Finance Member with' his limited resources to 
have expert advice as to the distribution of these resources to the various univer-
sities .. I am sure if a grant committee were in existence the Finance Member 
would have put his foot down on the Delhi University and said that they had 
no right to spend' so much money at the expense of, Aligarh and IJenares for 
which they have got financial liability and which are treated as step.children. 
I seek the assistance of such a committee to .tell the Finance Member what 
the requirements of particular universities are and' how they can be helped. 
Therefore .it will be a source of great strength to the Education Department. 
They wm have expert opinion which will be accepted by all, the universities 
will be helped by their unbiassed aavi,ce Rnd it will also help the Finance Depart. 
ment with advice because it is a body which the Finance Member himself ""ill 
set up. So I submit that such a committee which has proved such a success 
in the United Kingdom should be i itiat~d here where' circumstances are similar, 
and it will surely prove as great a suycess as in England, and a number of com. 
plex problems which we have to face and which come to the notice of the public 
too late will be automatically solved with the help of this committee. Sir, I 
move. 
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"That in dauae 16 of the Bill, after Statute 15 ill the proposed Schedule the following,: 

be insel·ted : 

'IS(A). The University and all Llle Colleges and Halls maintained or recognised by 
the Univer&ity ahall. be insp8<:ted at least once in every five years by a Committee to btl 
called Gl'ant Committee i which. shall consist of t.hree persons, two of whom shall be 
nominated by the Finance Member and one by, the Chancellor and none of these members 
ahan have any official connection with the University' ... 

Kr. I. P. Sargent: Sir, I am gl.a to Bay that I have 8 great deal of sympathy, 
aud to a ve~y large extent I am in agreement, with the general principles which 
my Honourable friend the Vice Chancellor of Aligsl'h University' hus just put 
in front of this House. I have mysel£had some experience of the working of the 
University Grants Committee in my own country, to which he has several limes 
rt::ferred, and I can endorse his OW11 commenda1!ion of the value of that Com-
mittee. But its value lies in ~ e fact that as a body of independent experienc-
ed persons it is in a position to .envisuge the needs of all the unh'ersities in the 
United Kingdom and not of one university, in order thnt the funds available 
,for university education may be distributed throughout the universitieil to the 
best possible advantage, that reseurch may be encouraged, and that eXtravagant 
overlapping may be avoided. Sir, I have seen ~l1ou  of university ednco.tton 
in this country to realise that the existence of a similar body, if Olle could be, 
created, w9uld be of great economic and edqcationol advantage here also. And I 
,hope to see, in so far as it lies in my power, that the possibilities of 'such an 
institution in this country will be explored·, and explored, I hope, before lo ~ 
in connection with plans for post-war educatiorl. But I think I must make it 
clear that the value of such a body 'Will lie in the knowledge it will have of 
universities as a whole and the position in which it will be to allocate Rphere<; of work, sources of inoome, opportunities for research, and other matters through" 
out the whole corpus of universities of this country,not within one univeraity. 
Therefore, I think its fundamental importance is as a body surveying the whole 
field of university education. But unfortunatel;v, as Honourable Members arc 
aware, most of the universities of this country· ure provincial responsibilitier;;. 
ond. I am doubtful whether without an amendment of the major Act it would be 
proper, or even legitimate for us in this connection to introd'uce so far-reaching 
a change. The Honourable Mover might suy that it would be possible, for llS 
perhaps to do something in regard to those universities ill which the over me ~ 
of India are primarily Bnd fi a ciall~' interested. But there again I am doubtful 
,,;hether our legal experts would advise that it was proper to make any such 
provision in an Act which concerns. one univerSity alone. Therefore. withl'egard' 
to the neec1 for a university committee or commission of some khm, which will 
do its .best to promote tbe future welfare and good organisation of our universities 
in this country I am in cordial agreement with my Honourable and learnell 
friend. But with regard to the application of such a proposal to Delhi Unrvel'sity 
by itself, I am afraid I am less cordially in agreement. I have· been l o ~ 

. probably a burea~lCra-t as long as anybody in this House and in spite of that I 
am not in favour of unnecessary complications. I find that in the Act and thp. -
Statutes, as they stand, provision does exist for the Chancellor to institute· Em 
el?quiry into any aspect of the University life which he may think desirable, und 
})rovision is also made for both the Executive and Academic Councils., ep~rately 
or together, to institute an inquiry into practically any aspect of the organization 
ortenching of the colleges. Therefore provision does exist for ·inquiries to be 

. inRtituted where necessary. 
. I am sorrv to henr that mv Honourable und learned friend suggestR that an 

inquiry i ti.t~lted by a per o~ so high up as the Chancellor usually has some 
. kind of pen at suggestion about it. I am extremely !lorry that that should be 
the cnse. and "[ can only hope that with good"ill we may eliminate that implica-
tion. Indeed it is felt in connection with one distinguished institution in this 
eountrY-the'Indion Institute of Science, Bungalore-that a periodil::o.l inspection 
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~ as helpful to the Institute itself as it is to anybody else. It would certainly 
'6 my intention, to stiml!llate if I ~ay use so disrespectful an expression, the 
Jhancellor to institute periodic~l inspections into the University of. Delhi to sec 
vhether, in fact the hopes which we have .ve tur(~d '1:0 express in t.his House 
~  to the reorgartizatlon of the University are actually being ful~ll~d. But! .Sil'. 
Il view of what. now exists, I should be sorry to see the eXlstmg pr() I lOl~  
:omplicated or the .suggestion that. any inquiry set on foot by the Chancellor lIS 
I penal businesl confirmed by adding this particular Statute at this particubr 
Doment. I think also it might obstruct what both my Honoul'abler and. leal'Ded 
:riend and I have in mind-the institution of a much wider and more autho.rita-
jive body than could possibly beset up in connection with the Delhi Univcnity 
iO deal with University affairs of the country as a whole. I shouhl be extremely 
lOrry to see such a case being prejudiced. I can conceive the fuint possibility 
:hat the Universities of this country might accept the idea of a University 
Jrants Committee, but I cannot see them accepting the. idea that a committee 
which had been set up for one University alone might be extended to engulf 
111 the others. Therefore, I should think that wc should have much more 
}hances. of success-although I am not so young as not to appreciate the diffi-
}ulties-if we get about that good and beneficial idea with.a clean slate, rather 
~ aD if we tagged it on to something we have. done in connection with tll.:! re-
:>rganization of the Delhi University. For tho.t reason and because I think that 
~ e constitution of the committee as set out in the amendment might require 
ill /.Lny case further consideration,-unless of course it is the learned mover'li 
intention that it should pur~ly be n financial committee,-l Rlncerely trust .. 
while assuring him of our interest in the matter, that he will not press hil;! 
llmtlDdment. Finally, I may say that I am quite sure that we shull have :tn 
lIJ1Portunity to discuss this matter later (,In as it embodies a principle with 
which Honourable Members on this side of the House are in full agreement, . . . 

." L&lch&Dd Kava1r&i (Sind: o -~u ammada  Rural): Sir, I have risen 
1£11:10 to give the same advice which Mr. Sargent hat; given to ~e gallant friend. 
~iJ' there are two points in ~ amendmeut. With the first part, 1 t.hmk ule 
House will have sympathy and I may sa)' that I have also great symplhhy. 1. 
have reasons to believe t a~ 11 committee of this nature will be a very substuuwal 
check· upon the grants that are being made to the University. There j,. an 
instance here. When this Delhi University 'Bill with regard to three Y';BI'S 
Course was introduced in this House we were sure that this will cost much and 
the scheme will be very expensive. Government may not agree. Therefore, 
J think it is 0. good suggestion that there should be a watch-dog committee o vel' 
the Government and if a committee of this' nature is appointe(l it will, ir(Jm 
time to time, see what grants are really needed, not what the Government 
wishes to give. Such a committee will make a report which will be considered 
by the G.overnment anei even. if they use their own choice aud preference still 
it ~ll be a matter which can be properly criticised. At present we ure not ubla 
b criticitle. The Ov'e~e t says 'we have given enough to the Delhi Univer-
sity'. How are we Roing to check? Is there any expert committee appointed 
,vhich could say how much is needed for, say, the secondary educatioll, and how 
much more is needed for the University course. ,{,herelore, I submit that I am 
wbole-heartedly in sympathy with this suggestion Bnd I agree that. a committt'lo 
of this nature is really necessary. There is much sellse in the renson !o\iven by 
Mr. Sargent with regard to this, namely, that such a committee should not only 
adjust the grants to begiveri to one University but it should denl with all the 
Universities. My Honourable and learned friend, Sir Zill-Uddin, wanted that 
we should make a beginning with the Delhi University only. Sit, I submit 
that as I do not agree with the latter part of the arnendment, I think we need 
give no consideration to that matter, 'though of course there is substance in that 
too. ' 

With re ~rd to the second part, Mr. Sargent said that in England there are 
('xperts available who know all the circumstances and give their opinion. Here 
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whertl are the e pl~rt-  at wIuch the u.menchqellt iii aiming? Nominatioll by the 
ChILoc..'ellor und by tbe Finance Member--tfie very ]'jnallce emb~r who is to 
give money-he will say :I will give sO much and no more. III the like munner, 
the Chancellor is IIlso influenced as to how much grant should be give)). 

Therefore, I say that the amendment us it'stauds, is not acceptuble :It ;,n. 
because you are not appointing independent men, you are not appointing experts, 
Hud you are not getting elected men. You are 8 ai~ going to have underling;; 
llf- the ·Govermnent. Therefore, I submit thllt t.he first plirt is acceptable IInrl 
the second part is not. "-

The Assembly then adjourned till Eleven of the Clock on. :Friday, the 20t.h 
August, 1948. 
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